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 Government of India
Ministry of Environment, Forest and Climate Change

(Issued by the State Environment Impact Assessment
Authority(SEIAA), KARNATAKA)

To,

The OWNER
 THE HUTTI GOLD MINES COMPANY LIMITED
3rd FLOOR, KHB SHOPPING COMPLEX, NATIONAL GAMES VILLAGE,
KORMANGALA, BANGALORE  -560047

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

Sir/Madam,
                   This is in reference to your application for Environmental Clearance (EC)
in respect of  project submit ted to the SEIAA vide proposal number
SIA/KA/MIN/404170/2022 dated 19 Dec 2022. The particulars of the environmental
clearance granted to the project are as below.

1. EC Identification No. EC23B001KA162286
2. File No. SEIAA 420 MIN 2021
3. Project Type New
4. Category B
5. Project/Activity including

Schedule No.
1(a) Mining of minerals

6. Name of Project SUGURU SAND BLOCK
7. Name of Company/Organization  THE HUTTI GOLD MINES COMPANY

LIMITED
8. Location of Project KARNATAKA
9. TOR Date N/A

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

Date: 04/03/2023

(e-signed)
Sri Vijay Mohan Raj V.,IFS

Member Secretary
SEIAA - (KARNATAKA)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.
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State leyel Environment lmpact Assessment Authoilty'lhrnataka
(Constituted by MoEF, Government of lndia, under section 3(3) of E(P) Act' 1986)

To,

No. SlllAA 420 MIN 2021

The Managing Director
M/s Hutti Gold Mines Company Limited
3'd Floor. KHB Shopping Complex,
National Games Village, Koramangala
Bangalore - 560047

Corn€r points Latitude Longitude

A N t6025'34.34" 8760 49',29.5'7"

B N 16025'30.78" E76 49'30.38"
C N rdzs'zr.os" p.te64a'T.cl"
D

-N 

to9s'zs.+:" Ezoo 4a' :z.os"

Sir,

Sub: Quarrying of Ordinar-v River Sand in "suguru Sand Block (YDG-08)

in Krishna river bed adjacent to Sy Nos. 2(P) to l2(P) of Suguru

Village, Shorapur Talulq Yadgiri District by M/s. Huni Gold Mines

Company Limited - Issue of Environment Clearance - reg'

*L, ,

This has reference to your online application dated dated 26s August 2021

bearing proposal No. SIA/KA,/MIN 166938D021 and EIA Report bearing proposal

No. siax,q,'ufrrl4o417ol2o21 dated 2N October 2022 addressed to SEIAA'

Kamataka on the subject mentioned above. It bas been noted that the proposal is for

grant of environment;l cleaxance under the provisions of EIA Notification, 2006, for

[uarrying of River Sand in the following sand block. Total land area of 50.00 Acres.

Out of S-O.OO Acres, 42.72 Acres area is used for Quarrying nd 7 '28 Acres area is

used for buffer zone. During the quarrying operation about 1,04.409 Tonnes of
waste rock will be handled for a period of five years. The cost of project is

Rs. 175 Lakhs.

2. Sand Block - (YDG-08): Extent: 50.00 Acres adjacent to Sy. Nos. 2(P) to 12(P)

of Suguru Village, Shorapur Tatuk, Yadgiri District Karnataka. The area is located

in Survey of India Topo Sheet No. 56 D/I4 bounded by following co-ordinates of
wGS - 84.

Room No. 706, 7th Floor, 4th Gate, M.S. Building, Bangalore - 560 001 Phone : 080-2203 497 Fax 080-?2254377
aakarnataka@gmail.comWebsite : http://environm entclearance.nic.in http://seiaa.karnataka.gov.in e-mail : m

dr?d
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4. The project proposal has been considered by SEAC during the meeting held on
296 September 2021 and recommended to SEIAA for issue of standard ToRs. The
Authority during the meeting held on 8th November 2021 decided to issue ToR as
recommended by SEAC for conducting Environment Impact Assessment Study in
accordance with EIA Notification, 2006. Accordingly the ToR was issued on
06th December 2021. The EIA has been conducted by Sneha Hi Tech Products,
Maruthinagar, Chandra Layout, Bangalorc - 560027 who have been accredited from
NABET vide certificate No: NABET/EIA/I619/1A0028. public Hearing was held on
14.06.2022. The Final Environmental Impact Assessment report has been submitted
on08.11.2022.

5. Based on the information submitted by you, presentation made by you and your
consultant, the State Level Expert Appraisal Commiftee (SEAC) examined the
proposal in the meeting held on l2e and 13il, Jarrvry 2023 and has recommended
for issue of Environmental Clearance.

6. The State Environment Impacr Assessment Aurhority (SEIAA), Karnataka has
considered the application in their meeting held on 21" Februar1,202l in accordance
with the EIA Notification 2006 and hereby accords environnental clearance under
the provisions thcre of to the above-mentioned IvUs Hutti (iold Mines Conrpany
Limited as recommended by State Expert Appraisal Committee (SEAC) for ordinary
River Sand with production capacity of 1,87.936 Tonnes per Annum by open cast
and semi - mechanized method involving quarry lease area of 50.00 Acrcs subject to
implementation o1' the following conditions and environmental saf'eguards.

A. SPECIFIC CONDITIONS:

Validity of this Environmental Clearance is limited to Five years from the date
of issue of this letter

Quarry plan approved by the Department of Mines and Geology shalt be
strictly implemented and shall not be operated beyond the validity period of
the approved quarry plan.

The quarry lease area to be properly demarcated using the lat-long
coordinates and duly erecting 4 feet concrete/ granite pillars on the ground.

Quarrying shall be undertaken strictly in accordance with provisions of MM
(D&R) Act 1957/ KMMC RULES-I994.

All the conditions stipulated in the Consent for establishment / operation
issued, ifapplicable by the Kamataka State Pollution Control Board should be
effectively implemented.

i

3. The deputy Director, Department of Mines and Geology, Yadgir has approved the

Quarrying plan on 22.12.2020. Working will be of Open Cast as per the Sustainable
Sand Mining Management Guidelines, 2016 issued by the MoEF&CC, Govemment
of India. It is reported that the lease area do not attract General Conditions specified
in the EIA Notification, 2006 and the amendments made thereon.

I

2.

3.

4.

5.

EC Identification No. - EC23B001KA162286     File No. - SEIAA 420 MIN 2021    Date of Issue EC - 04/03/2023        Page 3 of 15

51



6. The quarrying of sand shall be undertaken only to a depth of One meter as

specified in the Quarrying plan and the RL of the river bed shall not be less

than 351 MAMSL in the upper reach and 350 MAMSL at lower reach.

7. Use of mechanized boats fitted with engines and suction pumps are strictly
prohibited

8. No in stream mining shall be undertaken.

9. The quarrying operations shall not intersect groundwater table.

10. No quarrying shall be undertaken outside the area specified in this
environmental clearance letter. This Environmental Clearance is valid for
location mentioned above only. Any change in the location and modification
in the mining plan, shall be undertaken only with fresh approval and

Environmental Clearance.

I l. Waste rock/ pebbles/clay, etc. shall be stacked appropriately in such a way that

it does not obstruct the river flow and shall be used for backfilling of mined

out pits.

12. Regular monitoring of groundwater level and quality shall be carried out in
and around the project by establishing a network of existing wells and

installing new pieiometers during the mining operation. The periodic

monitoring [(at least four times in a y-ear- pre-monsoon (April-May), monsoon

(August), post-monsoon (November) and winter (January); once in each

season)] shall be carried out in consultation with the State Ground Water

Board/Central Ground Water Authority and the data thus collected may be

sent regularly to the Ministry of Environment and Forests and its Regional

Office Bangalore, the Central Ground Water Authqrity and the Regional

Director, Central Ground Water Board. If at any stage, it is observed that the

groundwater table is getting depleted due to the mining activity; necessary

corrective measures shall be carried out.

13. The project authority should implement suitable conservation measures to

augment groundwater resources in the area in consultation with the Regional

Director, Central Ground Water Board within 3 months and report be

submitted to the Authority.

14. The project proponent shatl obtain necessary prior permission of the

comp€tent authorities for drawl of requisite quantity of water (groundwater or

surface water) required for the project.

15. Mineral handling area shall be provided with the adequate number of high

efficiency dust extraction system. Loading and unloading areas including all
the transfer points should also have efficient dust control arrangements. These

should be properly maintained and operated.

16. Proper sanitary facilities should be installed for the colony/work place.

Domestic waste generated should be disposed in a scientific manner. Proper

first aid facilities and health care facilities should be provided for the

labourers.

17. Site specific eco restoration plan shall be implemented.
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18. The infrastructure of transport roads should be improved by the project
authorities.

19. Link road from the Quarry site to main road shall be maintained and black
topped by the project proponent.

20. Effective safeguard me.lsures, such as regular water sprinkling shatl be carried
out in critical areas prone to air pollution and having high levels of particulate
matter such as around loading and unloading point and all transfer points.
Extensive water sprinkling shall be carried out on haul roads. It should be
ensured that the Ambient Air Quality parameters conform to the norms
prescribed by the Central Pollution Control Board in this regard.

21. The following procedure laid down in Appendix XII of the EIA Notification,
2006 (as amended vide Notification No. S.O. 141 I dated 15th January 2016)
for monitoring of sand mining or riverbed mining shall be followed:

The security feature of Transport Permit shall be as under

a) Printed on Ildian Banks' Association (lBA) approved Magnetic lnk
Character Recognilion (MICR) Code paper.

b) Unique Barcode.
c) Unique Quick Response (QR) code.
d) Fugitive Ink Background.
c) Invisible Ink Mark.
I) Void Pantogmph.
g) Watermark.

ii. Requirement at Mine Lease Site:
a) Small Size Plot (Ilp to 5 hectare): Android Based Smart phone.
b) Large Size Plots (More than 5 hectare): CCTV camera. personal

Computer (PC), Intemet Connection, Pow.er Back up.
c) Access control ofmine lease site.
d) Arrangement lor weigh1 or approximation of weight of mined out

mineral on basis ofvolume ofthe trailer ofvehicle used.
iii. Scanning ofTransport Permit or Receipt and Uploading on Server:

a) Website: Scanning of receipt on mining site can be done through
barcode scanner and computer using the softwarei

b) Android Application: Scanning on mining site can be done using
Android Application using smartphone. It will require intemet
availability on SIM card;

c) SMS: Transport Permit or Receipt shall be uploaded on server even
by sending SMS through mobile. Once Transport permit or Receipt
get uploaded, an unique invoice code gets generated nith its validity
period.

iv. Proposed working of the system

The State Mining Department should print the Transport permit or
Receipt with security features enumerated at Paragraph i above and issue
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them to the mine lease holder through the Deputy Commissioner. Once

these Transport Permits or Receipts are issued, they would be uploaded
on the server against that mine lease area. Each receipt should be

preferably with pre-fixed quantity, so the total quantity gets determined
for the receipts issued.

When the Transport Permit or Receipt barcode gets scanned and invoice
is generated, that particular barcode gets used and its validity time is

recorded on the server. So all the details of transporting of mined out

material can be captured on the server and the Transport Permit or

Receipt cannot be reused.

Checking On Route:

The staff deployed for the purpose of checking of vehicles carrying

mined mineral should be in a position to check the validity of Transport

Permit or Receipt by scanning them using website, Android Application

In case the Vehicle breakdown, the validity of Transport Permit or

Receipt shall be extended by sending SMS by driver in specific format to

report breakdown ofvehicle. The ierver will register this information and

register the breakdown. The State can also establish a call centre, which

can register breakdowns of such vehicles and extend the validity period'

The subsequent restart ofthe vehicle also should be similarly reported to

the server or call centre.

vii. Tracking of Vehicles:

The route of vehicle fiom source to destination can be tracked through

the system using check points, RFID Tags, and GPS tracking'

viii. Alerts or Report Ceneration and Action Reviert:

The system will enable the authorities 1o develop periodic report on

different parameters like <taily lifting report, vehicle log or history, lifting
against allocation, and total lifting. The system can be used to generate

auto mails or SMS. This will enable the District Collector or District

Magistrate to get alt the relevant details and shall enable the authority to

bloik lhe scanning facility of any site found to be indulged in
inegularity. Whenever any authority intercepts any vehicle transporting

illegal sand, it shall get registered on the server and shall be mandatory

for the offrcer to fill in the report on action taken. Every intercepted

vehicle shall be tracked.

The Project Proponent shall comply with provision contained in OM vide

F .No. 22-6512017-IA.III Dated 20rh October 2020 , of the Ministry of
Environment, Forest and Climate Change as applicable, regarding Corporate

Environment Responsibility and shall execute the action plan of afforestation

on both side of Krishna river, as submitted vide letter dated on 03.03.2023'

I
(

and SMS.

vi. Breakdown of Vehicle:

22.
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B. SPECIAL CONDITIONS:

The Ministry of Environment, Forest and Climate has constituted a Committee to
formulate the "Guidelines for Sustainable Sand Mining in the Country". The
Guidelines, inter-alia, included the following recommendations. The Project
Proponent shall implement the following special conditions so as to mitigate then
environment impact of mining activities:-

S.
No.

Environmental Conditions

The project proponent shall create stakeholder awareness
to raise concems and shalland abili et it addressed.

Valid lease and all the permits is very much needed for

Monitoring Committee including Local Panchayat, to
check on traffic due to transportation shall be established
and submit an annual re on t}te same.
The directions given by the Hon'ble Supreme Court of
India vide order dated 27.02.2012 in Decpak Kumar case

ISLP(C) Nos. 19628-19629 of 20091 and order dated
05.08.201 3 of thc Hon'ble National Green Tribunal in

No. 17112013 ma be strictl lollowed

Stakeholder
Engagement

e provisions made and restrictions imposed as covered
in the Minor Mineral Rute. shall be complied r,"irh.
particularlv regarding Environment Management
Practices and its fund management and payment ol'

All th

com to the land owners.
6 District level Suwey Report prepared and area suitable

for mining and area prohibired for mining identilled
shall be adhered to.

7 hoN Ri er sand m nl al owed n raln eS oAS n 5ng )'
rhunJ toe 5 Oc bero eve

Annual replenishment report certified by an authorized
agency be prepared. In case the replenishment is lower
than the approved rate of production, then the mining
activity / production levels shall be decreased / stopped
accordin leted.till the re lenishment is com

9 Ultimate working depth shall be limited to the level fixed
in this Environmental Clearance from Riverbed level and
not less than one meter from the water level of the River
channel whichever is reached earlier. In hillv terrain this

be referabl restricted to one meter.
10. ood plain mining a buffer of 3 meter to be left

from the River bank for mi
In River fl

Sustainable
Mining
Practices

11. Mining shall be done in layers of depth permitted as per this
effect and after first Iclearance to avoid er tsndin

Impact
Cateqory

I

2.

undertaking mining / quarrying activity.
J

4.

5

be
I

8.
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excavated, the process will be repeated for the next layers.

12. To maintain safety and stability of fuverbanks i.e. 3 meter
or l0% of the width of the fuver whichever is more will be

left intact as no mini zone.

13. No stream should be diverted for the purpose of sand

mining. No natual water course and/ or water resources

are obstructed due to minin o rations

14. No blasting shall be resorted to in fuver mining and without
sion at an other lace.

15. Depending upon the location, thickness of sand, deposition,

agricultural land/Riverbed, the method of mining shall be

manual.

Identification
and
Preparation of
Mining Site

16. Mining should be done only in area / stretch identified in
the District Level Survey Report suitable for mining and

so certified by the Sub- Divisional Level Committee after

site visit.
Mining should begin only ater pucca pillar marking the

boundary of lease area is erected at the cost of the lease

holder after certification by the mining oflicial and its geo

coordinates are made available to the District Level

Committee.

Monitoring the
Mining of
Mineral and its
Transportation

18. The EC holder shall keep a correct account of quantity of
mineral mined out, dispatched from the mine. mode of
transport. registration number of vehicle. person in-charge

of vehicle and mine plan. This should be produced belore

officers of Central Govemment and State for i tron

For each mining lease site the access should be controlled

in a way that vehicles carrying mineral from thal area are

tracked and accounted for.

20. The State / Disnict kvel Environment Committee should

use technology like Bar Coding, Information and

Communications Technology (ICT), Web based and ICT

enabled services, mobile SMS App etc. to account for
weight of mineral being taken out of the lease area and the

number of trucks movin out with the mineral

21. There should be regular monitoring of the mining activities

in the State to ensure effective compliance of stipulated EC

conditions and of the provisions under the Minor Mineral

Concessions Rules framed b the State Govemment.

Noise
Management

22. Noise arising out of mining and processing shall be abated

and controlled at source to within ssible limit.
23 Restricted working hours. Sand mining operation has to be

carried out between 6 am to 7
24. The poltution due to transportation load

environment will be effectively controlled an
on the
d water

S nkli will also be done re larl

25 Air Pollution due to dust, exhaust emission or fumes during
hase should be controlled and kemlnl and cessrn t

17.

19.

Air Pollution
and Dust
Management
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in permissible limits specified under environmental laws.
26. The mineral transportation shall be carried out through

covered trucks only and the vehicles carrying the mineral
shall not be overloaded. Wheel washing facility should be
installed and used.

Management
of
Visual Impact

The mining operations are to be done in a systematic
manner so that the operations shall create a major visual
impact on the site.

Bio-Diversih
Protection

28 Restoration of flora affected by mining should be done
immediately. Twice the number of trees destroyed by
mining to be planted preferably of indigenous species.
Each EC holder should plant and maintain for lease period
at least 5 trees er hectare in area near lease.

29. No mining lease shall be granted in the forest area without
forest clearance in accordance with the provisions of the
Forest Conservation Act, 1980 and the rules made
thereunder.

30. Protection of turtle and bird habitats shall be ensured.
31. No felling of tree near quarry is alloued. For mining lease

within l0km of the National Park / Sanctuary or in Eco-
Sensitive Zone of the Protected Area. recommendation of
Standing Comminee of National Board of Wild Lile
(NBWL) have to be obtained as per the Hon'ble Supreme
Court order in I.A. No. 460 of 2004.

32. Spring sources should not be aflected due to mining
activities. Necessary Protection measures are to be

33 Removal, stacking and utilization of top soil in mining are
should be ensured. Where top soil cannot be used
concurrently, it shall be stored separatc,lJ'lbr future use
keeping in view that the bacterial organism should not die
and should be near area

34. Adequate steps shall be taken to check soil erosion and
control debris flow etc. by constructing suitable

lneenn structures in a scientific wa
35. Oversize material be used

movement of sediments
to control erosion and

No overhangs shall be allowed to be formed due to mining
and mining shall not be allowed in area where subsidence
of rocks is likel to occur due to s an e of slo

3t. No extraction of stone / boulder / sand in landslide prone
afeas.

of riparian vegetation to beControlled clearance
undertaken

Waste
Management

39. Site clearance and tidiness is very much needed to have
less visual im t of minin
Dumping of waste shall be done in earmarked places as

ved in Minin Plana

(

27.

incorporated.
Management
of Instability
and Erosion

36.

38.

40.
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41. Rubbish burial shall not be done in the Rivers

Pollution
Prevention

42. The EC holder shall take all possible precautions for the
protection of environment and control of pollution

43. Effluent discharge shall be prevented and it should meet
the standards prescribed if discharged after appropriate
treatment.

Protection of
Infrastructure

44 Mining shall not be undertaken in a mining lease located
in 200-500 meter of bridge, 200 meter upstream and

downstream of water supply / irrigation scheme, 100

meters from the edge of National Highway and railway
line, 50 meters from a reservoir, canal or building, 25

meter from the edge of State Highway and l0 meters from
the edge of other roads except on special exemption by the

Sub-Divisional level Joint Ins ction Committee

45. For carrying out mining in proximity to any bridge or
embankment, appropriate safety zone (not less than 200

meters) should be worked out on case to case basis, taking
into account the structural parameters, location aspects and

flow rate, and no mining should be canied out in the safety

zone so worked out.
Mining activities shall not be done for mine lease rvhere

mining can cause danger to site of flood protection works.

places of cultural, religious, historical. and archaeological

Enhancement
Road Safety

47. Vehicles used for transportation of sand are to be

with of fitness and PUC Certificates.

48 Junction at takeoff point of approach road with main road

be properly developed with proper width and geometrY

required for safe movement of trafllc by concession holder
at his own cost,

49 Project Proponent shall ensure that the road may not be

damaged due to transportation of the mineral; and

transport of minerals wilt be as per IRC Guidelines with
to com n with traffic con estion and densi

50. No stacking allowed on road side along National
H wa S

The Project Proponent shall undertake phased restoration,

reclamation and rehabilitation of land affected by mining
and com letes this work before abandonment of mine.

52. Restoration, reclamation and rehabilitation in cluster

should be done systematically and jointly by each EC

holder in that cluster. This should be appropriately
reflected as EC condition in each EC in cluster.

53. Site specific plan with eco-restoration should be in place

and im lemented.

Health and

Safety

54. Health and ofworkers should be taken care of.

55. Transport of mineral will not be done through villages /
habitations.

46.

importance.

Closure and
Reclamation of
Mined Out
Area

51.

t

(
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The Project Proponent shall make arrangement for
drinking water, first aid facility (along with species
specific anti-venom provisioning) in case olemergency for
the workers.

57. Project Proponent shall implement the Disaster
Management Plan if the mine lease area is located in
Seismic Zone-IV. Project Proponent shall appoint a

Committee to have a check over any disaster to wam
workers well before for the safety of the workers.
Emergency helpline number will be displayed at all levels.

58. Project Proponent shall appoint an Occupational Health
Specialist for Regular and Periodical medical examination
of the workers engaged in the Project and records
maintained; also, Occupational health check- ups for
workers having some ailments like BP, diabetes, habitual
smokers, etc. shall be undertaken once in six months and
necessary remedial/preventive measures taken
accordingly. Recommendations of National Institute for
Labour for ensuring good occupational environment for
mine workers would also be ted.

Monitoring the
Impact of
Mining

59. The Project Proponent shall report monitoring data on
replenishment, traffic management, levels of production.
River Bank erosion and maintenance ol Road ctc. to the
State Level Environment Impact Assessment Authoritv
alon with half ntoru re rt of EC conditions

Mineral
Conservation

60. Use of alternate material such as M-sand in place of natural
fuver sand shall be encouraged in order to reduce stress on
natual eco-s stem.

C. GENERAL CONDITIONS:

l. No change in quarrying technology and scope of working should be made
without prior approval of the SEIAA Karnataka-

2. No change in the calendar plan including excavation. quantum of mineral and
waste should be made.

3. Digital processing ofthe entire lease area using remote sensing technique should
be done regularly once in three years for monitoring land use pattem and report
submitted to SEIAA Karnataka, Department of Environment and Ecology, Gort.
of Kamataka and the APCCF, Regional Office, MoEF, Bengaluru.

4. It shall be ensured that the Ambient Air Quality parameters conform to the
norms prescribed by the MoEF, Govt. of India, New Delhi.

5. Data on ambient air quality (PMro, PMz.s, SOz, NOJ should be regularly
submitted to the SEIAA Kamataka, Department of Environment and Ecology.
Gort. of Kamataka and the APCCF, Regional Office, MoEF, Bengaluru and rhe
State Pollution Control Board / Central Pollution Control Board once in six
months.

56.
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6 Fugitive dust emission from all the sources should be controlled regularly. Water

spray arrangement on haul roads, loading and unloading and at transfer points

should be provided and properly maintained.

Measures should be taken for control ofnoise levels below 85 dBA in the work
environment. Workers engaged in operations of HEMM, etc should be provided

with earplugs / muffs.

Waste water from the quarry should be properly collected' feated so as to
conform to the standards prescribed under GSR 422 (E) dated l9th may 1993

and 3lst December, 1993 or as amended from time to time. Oil and grease trap

shall be installed before discharge ofeflluents.

Personnel working in dusty areas should wear protective respiratory devices and

they shoutd also be provided with adequate training and information on safety

and health aspects.Occupationat health surveillance progam of the workers

should be undertaken periodically i.e. once in 3 months to observe any

contractions due to exposure to dust and take corrective measures, il needed'

Quarterly report in this regard should be submitted to the Department of
Environment and Ecology, Gol't. of Kamataka and the Kamataka State Pollution

Control Board and the Regional Oflice, MoEF, Bangalore.

The project proponent shall take all precautionary measures during quarrying

operation foi conservation and pmtection of endangered fauna spotted in the

siudy area. Action plan for conservation offlora and fauna shall be prepared and

implemented in consultation with the State Forest and Wildlife Department. The

p.oporent shall contribute towards thq cost of implemenlation of the plan and i
or 

-Regional 
Wildlife Management Plan for conservation of wild life' The

umouni ro contributed shall be included in the project cost. A copy of the action

plan may be submitted to the SEIAA" Kamataka' Department of Environment

and Ecology, Gol't. of Kamataka and the APCCF, Regional Office, MoEF,

Bengaluru within 3 months.

The funds earmarked for environmental protection meastues should be kept in

separate account and should not be diverted for other purpose. Year wise

expenditure should be reported to the SEIAA, Kamataka, Department of
Environment and Ecology, Golt. of Kamataka, and the APCCF, Regional

Office, MoEF, Bengaluru.

The project authorities should inform the SEIAA, Kamataka, Department of
Environment and Ecology, Gort. of Kamataka, and the APCCF' Regional

Office, MoEF, Bengaluru regarding date of financial closures and final approval

of the project by the concemed authorities and the date of start of land

development work.

The project proponent shall submit six monthly report on the status of the

implementation of the stipulated environmental safeguards to the SEIAA'

Kamataka, Departmenl of Environment and Ecology, Golt. of Kamataka' and

the APCCF, Regional Office, MoEF, Bengaluru; the Central Pollution Control

Board and the Kamataka State Pollution Control Board.

The Half Yearly Compliance Reports (HYCRs) with its contents of a

covering letter, compliance reports, and environmental monitoring data has

7

8

9

l0

1t

t2.

13.

14.
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to be in PDF format merged into a single document. The email should clearly
mention the name of project, EC No & date, period of submission and to be
sent to the Regional Office of MOEF&CC by email only at email ID
rosz.bntt-mefcc lri)sov.in Hard copy ofHYCRs shall not be acceptable.

15. A copy ofthe clearance letter will be marked to the concemed Panchayat. Local
NGO, if any, from whom suggestion / representation has been received while
processing the proposal.

16. The project proponent shall display the conditions of this Environmental
Clearance in such a way that it is prominently visible at the entrance of the
project on a big panet board for the information ofthe public.

17. The Kamataka State Pollution Control Board should display a copy of the
clearance letter at the Regional office, District Industry Centre and Collector's
office/ Tehsildar's office for 30 days.

18. The project authorities should advertise at least in two local newspapers widely
circulated, one of which shall be in the vemacular language of the locality
concemed, within 7 days of the issue of the clearance letter informing that the
project has been accorded environmental clearance and a copy of the clearance
lefter is available with the State Pollution Control Board and also at website of
the MoEF at http://environmentclearance.nic.in/ and a copy of the same should
be forwarded to the Department of Environment and Ecology, Govt. of
Kamataka, and the APCCF, Regional Office, MoEF, Bengaluru.

19. The Project proponent shall provide a copy of the Environmental Clearance to
the concemed Village Panchayat, Taluk Panchayat and Zilla panchayat / Local
municipal authorities.

20. This Environmental Clearance does not confer any right to the proponent on the
land proposed for quarrying until and unless quarry lease and all other statutory
clearance are obtained from the respective departmen, agencies

21. Regular ambient air quality monitoring shall be carried out around each olthe
working areas and records maintained

22. The critical parameters such as such as RSPM (Particulate matter with size less
than l0micron i.e., PMro), NOx in the ambient air within the impact zone, shall
be monitored periodically.

23. Vehicular emissions should be kept under control below the prescribed standards
and regularly monitored. Measures shall be taken for maintenance of vehicles
used in quarrying operations and in transportation ofblocks, so that they do not
cause either noise or air pollution

24. Appropriate mitigation measures should be taken to prevent pollution of nearby
water bodies in consultation with the State Pollution Control Board.

25.

26.

Baseline data on health profile ofeach of the workers shall be maintained.

Project proponent should get the health check-up done for the quarry workers on
quarterly basis and submit report periodically.

27 The Project proponent should undertake sample survey to generate data on pre-
project community health status within a radius of I km from proposed quarry. \I \-,l,t(

\
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28. Plantation monitoring programme during post project period for ensuring
survival and growth rate of plantation in reclaimed area.

29. Concealing factual data or submission of false/fabricated data and failure to
comply with any of the conditions mentioned above may result in withdrawal of
this clearance and attract action under the provisions of Environmental
(Protection) Act, 1986.

30. The SEIAA Kamataka reseryes the right to withdraw the environmental
clearance subject to any changes in the quarrying policy by the state

Govemment as may be applicable to this project

31. The SEIAA Kamataka or any other competent authority may alter/modifu the
above conditions or stipulate any further condition in the interest ofenvironment
protection.

32. Failure to comply with any of the conditions mentioned above may result in
withdrawal of this clearance and attract action under the provisions of
Environment (Protection) Act, 1986.

33. This Environmental Clearance issued subject to imposition of any other
condition to be imposed in accordance with orders of Hon'ble National Green
Tribunal or any other courts of law

34. The above conditions will be enforced inter-alia, under the provisions of the
Water (Prevention & Control of Pollution) Act, 1974, the Air (Prevention &
Control of Pollution) Ac! 1981, the Environment @rotection) Act, 1986 and the
Public Liability Insurance Act l99l along with their amendments and rules
made thereunder.

35. Any appeal agains this Environmental Clearance shall lie with the National
Green Tribunal, if preferred, within a period of 30 days as prescribed under
Section l6 ofthe National Green Tribunal Ac! 2010.

36. The PP Shall abide by the Sustainable sand mining guidelines 2016 and
Enforcement & Monitoring Guidelines 2020 and adhere by the Hon'ble NGT
Direclions in O.A 194/2020 dated 15.09.2022.

37. In case ofany material supported by documents/ court orders which is contrary
to the claim ofthe applicant and material facts produced, the SEIAA reserves the
right to withdraw the EC at any point of time.

D. ADDITIONAL CONDITIONS

1 . Dust suppression measures have to be strictly followed.

2. The PP shall utilize the permission as per the Sand policy of the GoK
Notification No. CI 343 MMN 2019 (Part 7) dated 01.12.2021.

3. In case the replenishment is lower than the approved rate ofproduction, then the
mining activity / production levels shall be decreased / stopped accordingly till
the replenishment is completed.

4. The proponent shall stabilize the river bank with waste materials like pebbles
and planting the khus grass and suitable plant species.

I
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5. The PP shall adhere to the Sustainable sand mining guidelines 2016 and
Enforcement & Monitoring Guidelines 2020 and adhere by the Hon'ble NGT
Directions in O.A 19412020 dated '15.09.2022 and any violation against the
Directions of Hon'ble NGT Directions in O.A 19412020 dated 15.09.2022.

Yours faithfully,

<fr8 \
=l>r

Copy to:

1. The Secretary,
Paryavaran B

2. The Director
course road,

3. The Member

4. The
Kendriya
Block.

5. Guard File.

Govemment of India,

- r l0 003.

a Bhavan- Race

Board, Bangalore.

& Forests (SZ),
Koramangala II

fs if Str'r{'
1"

Mohan Raj V)
Secretary
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 Government of India
Ministry of Environment, Forest and Climate Change

(Issued by the State Environment Impact Assessment
Authority(SEIAA), KARNATAKA)

To,

The OWNER
 THE HUTTI GOLD MINES COMPANY LIMITED
3rd FLOOR, KHB SHOPPING COMPLEX, NATIONAL GAMES VILLAGE,
KORMANGALA, BANGALORE  -560047

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

Sir/Madam,
                   This is in reference to your application for Environmental Clearance (EC)
in respect of  project submit ted to the SEIAA vide proposal number
SIA/KA/MIN/404141/2022 dated 19 Dec 2022. The particulars of the environmental
clearance granted to the project are as below.

1. EC Identification No. EC23B001KA197697
2. File No. SEIAA 429 MIN 2021
3. Project Type New
4. Category B
5. Project/Activity including

Schedule No.
1(a) Mining of minerals

6. Name of Project CHOUDESHWARHAL SAND BLOCK
7. Name of Company/Organization  THE HUTTI GOLD MINES COMPANY

LIMITED
8. Location of Project KARNATAKA
9. TOR Date N/A

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

Date: 17/03/2023

(e-signed)
Sri Vijay Mohan Raj V.,IFS

Member Secretary
SEIAA - (KARNATAKA)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.
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*d

State Leyel [nvironment lmpact Assessment Authority-lhrnataka
(Constituted by MoEF, Government of lndia, under section 3(3) of E(P) Act, 1986)

No. SEIAA 429 MIN 2021

To,

The Managing Director
lWs Hutli Gold Mines Co . Ltd..
3'd Floor, KHB Shopping Complex,
National Games Village, Koramangala
Bangalore - 560047

Sub: Quarrying of Ordinary River Sand in "Choudeshwarhal Sand Block.
No. YDG- I I " in Krishna river bed adjacent to Sy. Nos.27l8- 3 1/4.

3115, 3l/6, 1213, 3312,3412 of Choudesh*arahal Village. Shorapur

Taluk. Yadagiri District (35-00 Acres) by M/s. Kamataka State

Minerals Corporation Ltd. - Issue of Environment Clearance - reg.

****
'l'his has reference to your online application dated 26s August 2021 bearing

proposal No. SIA/KA/M1N16693412021 and EIA Report bearing proposal No.

SIA/KA/MIN/40414112021 dated 14e December 2022 addressed to SEIAA.

Kamataka on the subject mentioned above. It has been noted that the proposal is for

grant of environmental clearance under thc provisions of EIA Notillcation. 2006. lor
quarrying of River Sand in the following sand block. Total land area of 35.00 Acres.

Out of 35.00 Acres. 31.12 Acres area is used for Quanying and 3.88 Acres area is

used for buffer zone. During the quarrying operation about 73.085 Tonnes of wasle

rock will be handled for a period of five years. The cost of project is

Rs.l50 Lakhs.

2. Sand Block - l1: Extent: 35.00 Acres adjacent to to Sy. Nos'27/8, 3114, 3115,

3116, 1213, 3312, 34/2 of Choudeshwarahal Village, Shorapur Taluk, Yadagiri

District. The area is located in Survey of India Topo Sheet No. 56 D/15 bounded by

following co-ordinates of WGS - 84.

Corner points Latitude Longitude

N 16027', 44.12" E 760 5l ' 50.91"

B N 160 27' 42.29" E 760 51' 55.59"

\c N 16027' 10.68" p.i{st'cz.sz"
D N 16027'12.33" e zo%r' +o.r r"

I

Room No. 706, 7th Floor,4th Gate, M.S. Building' Bangalore - 560 00'l Phone : 080-22032 97

Website : http://environmentclearance.nic.in http://seiaa.karnataka.gov.in e-mail : msse ka
I ax : 080-22254377
rhataka@gmail.com

Sir,
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3. The Senior Geologist. Department of Mines and Geology, Yadgir has approved
the Quanying plan on 22.12.2020. Working will be as per the Sustainable Sand
Mining Management Cuidelines, 2016 issued by the MoEF&CC, Government of
India. It is reported that the lease area do not attract General Conditions specified in
the EIA Notification, 2006 and the amendments made thereon.

4. The project proposal has been considered by SEAC during the meeting held on
29th September 2021 and recommended to SEIAA lor issue of standard ToRs. The
Authority during the meeting held on 8th November 2021 decided to issue ToR as

recommended by SEAC for conducting Environment Impact Assessment Study in
accordance with EIA Notification, 2006. Accordingly, the ToR was issued on 066
December 2021. The EIA has been conducted by Sneha Hi Tech Products.
Maruthinagar. Chandra Layout. Bangalore - 560027 who have been accredited from
NABET vide certificate No: NABETiEIA/1619/140028. Public Hearing was held on
14.06.2022. The Final Environmental Impact Assessment report has been submitted
on 08.1 1.2022.

5. Based on the information submitted by you, presentation made by you and your
consultant. the State Level Expert Appraisal Committee (SEAC) examined the
proposal in the meeting held on l2s and l3th January 2023 and has recommended
for issue of Environmental Clearance.

6.'l he State Environment Impact Assessment Authority (SEIAA). Kamataka has

considered the application in their meeting held on 2ls February 2023 in accordance
rvith the EIA Notification 2006 and hereby accords environmental clearance under
the provisions there of 1o the above-mentioned M/s Hutti Gold Mines Co. Ltd.. as

recommended by State Expert Appraisal Committee (SEAC) fbr production
capacities mentioned in the table below for a period of five years b1, Open casl and

Semi mechanized method involving quarry lease area of 35-00 Acres subject to
implementation of the fbllowing conditions and environmental safeguards.

A. SPECIFICCONDITIONS:

Validity of this Environmental Clearance is limited to Five years from the date
of issue ofthis letter

Quarry plan approved by the Department of Mines and Geology shall be
strictly implemented and shall not be operated beyond the validity period of
the approved quarry plan.

The quarry lease area to be properly demarcated using the latJong
coordinates and duly erecting 4 feet concrete/ granite pillars on the ground.

I

2

3

Year l'r Year 2nd Y ear 3'd Year 4th Year 5th Year Total

Production

in Tonnes
1,3 I ,555 I ,3 l,555 1,3 I ,555 I ,3 1,555 I,3 I,555 6,57,775
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4. Quarrying shall be undertaken strictly in accordance with provisions of MM
(D&R) Act 1957i KMMC RULES-1994.

5. All the conditions stipulated in the Consent for establishment / operation
issued. if applicable by the Kamataka State Pollution Control Board should be

effectively implemented.

6. The quarrying of sand shall be undertaken only to a depth of One meter as

specified in the Quarrying plan and the RL of the river bed shall not be less

than 347 MAMSL in the upper reach and 345 MAMSL at lower reach.

7. Use of mechanized boats fitted with engines and suction pumps are strictly
prohibited

8. No in stream mining shall be undertaken.

9. The quarrying operations shall not intersect groundwater table.

10. No quarrying shall be undertaken outside the area specified in this
environmental clearance le$er. This Environmental Clearance is valid for
location mentioned above only. Any change in the location and modification
in the mining plan. shall be undertaken only with fresh approval and

Environmental Clearance.

I 1. Waste rock/ pebbles/clay, etc. shall be stacked appropriately in such a way that

it does not obstruct the river flow and shall be used for backfilling of mined

out pits.

12. Regular monitoring of groundwaler level and quality shall be carried out in
and around the project by establishing a network of existing wells and

installing new piezometers during the mining operation. The periodic
monitoring [(at least four times in a year- pre-monsoon (Ap'ril-May), monsoon
(August), post-monsoon (November) and winter (January); once in each

season)l shall be carried out in consultation with the State Ground Water

Board./Central Ground Water Authority and the data thus collected may be

sent regularly to the Ministry of Environment and Forests and its Regional

Office Bangalore, the Central Ground Water Authority and the Regional

Director. Central Ground Water Board. If at any stage, it is observed that the

groundwater table is getting depleted due to the mining activity; necessary

corrective measures shall be carried out.

13. The project authority should implement suitable conservation measures to

augment groundwater resources in the area in consultation with the Regional

Director, Central Ground Waler Board wilhin 3 months and report be

submined lo the Authority.

14. The project proponent shall obtain necessary prior permission of the

competent authorities for drawl of requisite quantity of water (groundwater or
surface water) required for the project.

15. Mineral handling area shall be provided with the adequate number of high
efficiency dust extraction system. Loading and unloading areas including all
the transfer points should also have efficient dust control arrangements. These

should be properly maintained and operated.

r
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16. Proper sanitary facilities should be installed for the colony/work place.
Domestic waste generated should be disposed in a scientific manner. Proper
first aid facilities and health care facilities should be provided for the
labourers.

17. Site specific eco restoration plan shall be implemented.

18. The infrastructure of transport roads should be improved by the project
authorities.

19. Link road from the Quarry site to main road shall be maintained and black
topped by the project proponent.

20. Eflective safeguard measures, such as regular water sprinkling shall be carried
out in critical .ueas prone to air pollution and having high levels ofparticulate
matter such as around loading and unloading point and all transfer points.
Extensive water sprinkling shall be carried out on haul roads. It should be
ensured that the Ambient Air Quality parameters conform to the norms
prescribed by the Central Pollution Control Board in this regard.

21. The following procedure laid down in Appendix XI of the EIA Notification,
2006 (as amended vide Notification No. S.O. 141 I dated l5th January 2016)
for monitoring of sand mining or riverbed mining shall be followed:

The security feafure of Transport Permit shall be as under:

ll

lll

a) Printed on tndian Banks' Association (IBA) approved Magnetic Ink
Character Recognition (MICR) Code paper.

b) Unique Barcode.
c) Unique Quick Response (QR) code.
d) Fugitive lnk Backgmund.
e) lnvisible Ink Mark.
f) Void Pantograph.
g) Watermark.

Requirement at Mine Lease Site:
a) Smatl Size Plot (Up to 5 hectare): Android Based Smart Phone.
b) Large Size Plots (More than 5 hectare): CCTV camera, Personal

Computer (PC), Intemet Connection, Power Back up.
c) Access control of mine lease sile.
d) Arrangement for weight or approximation of weight of mined out

mineral on basis of volume of the trailer ofvehicle used.
Scanning of Transport Permit or Receipt and Uploading on Server:

a) Website: Scanning of receipt on mining site can be done through
barcode scanner and computer using the software;

b) Android Application: Scanning on mining site can be done using
Android Application using smartphone. It will require intemet
availability on SIM card;

c) SMS: Transport Permit or Receipt shall be uploaded on server even
by sending SMS through mobile. Once Transport Permit or Receipt
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get uploaded, an unique invoice code gets generated with its validity
period.

The Slate Mining Department should print the Transport Permit or
Receipt with security features enumerated at Paragraph i above and issue
them to the mine lease holder through the Deputy Commissioner. Once
these Transport Permits or Receipts are issued, they would be uploaded
on the server against that mine lease area. Each receipt should be
preferably with pre-fixed quantity, so the total quantity gets determined
for the receipts issued.

When the Transport Permit or Receipt barcode gets scanned and invoice
is generated, that particular barcode gets used and its validity time is

recorded on the server. So all the details of transporting of mined out
material can be captured on the server and the Transport Permit or
Receipt cannot be reused.

Checking On Route:

The staff deployed for the purpose of checking of vehicles carrying
mined mineral should be in a position to check the validity of Transpo(
Permit or Receipt by scanning them using website, Android Application
and SMS.

vi. Breakdown of Vehicle:

In case the Vehicle breakdown, the validity of Transport Permit or
Receipt shall be extended by sending SMS by driver in specific format to
repo( breakdoun of vehicle. The sewer will register this information and

register the breakdown. The State cdn also establish a call cenlre, which
can register breakdowns of such vehicles and extend the validity period.

The subsequent restart of the vehicle also should be similarly reported to

the server or call centre.

vii. Tracking of Vehicles:

The route of vehicle from source to destination can be tracked through
the system using check points, RFID Tags, and GPS tracking.

viii. Alerts or Report Generation and Action Review:

The system will enable the authorities to develop periodic report on

different parameters like daily lifting report, vehicle log or history, lifting
against allocation, and total lifting. The system can be used to generate

auto mails or SMS. This will enable the District Collector or District
Magistrate to get all the relevant details and shall enable the authority to
block the scanning facility of any site found to be indulged in
irregularity. Whenever any authority intercepts any vehicle transporting
illegal sand, it shall get registered on the server and shall be mandatory

f/-

iv. Proposed working of the system:
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for the officer to fill in the report on action taken. Every intercepted
vehicle shall be tracked.

22. The Project Proponent shall comply with provision contained in OM vide
F.No.22-65/2017-\A.III Dated 20s October 2020 , of the Ministry of
Environment, Forest and Climate Change as applicable, regarding Corporate
Environment Responsibility and shall execute the action plan of afforestation
on both side of Choudeshwarhal sand block for I kms, as submitted vide lefter
dated on 17.03.2023.

B. SPECIAL CONDITIONS:

The Ministry of Environment, Forest and Climate has constituted a Committee to
formulate the "Guidelines for Sustainable Sand Mining in the Country". The
Guidelines, inter-alia, included the following recommendations. The Project
Proponent shall implement the following special conditions so as to mitigate then
environment impact of mining activities:-

lmpact
Category

S

No.
Environmental Conditions

Stakeholder
Engagement

1 The project proponent shall create stakeholder awareness
and ability to rais& concems and shatl get it addressed.

2 Valid lease and all the permits is vcry much needed for
undertaking mining / quarrying activitv.

J Monitoring Committee including Local Panchal'at. to
check on traflic due to transportation shall be established
and submit an annual report on the same.
The directions given by the Hon'ble Supreme Court of
India vide order dated 27.02.2012 in Deepak Kumar case

[SLP(C) Nos. 19628-19629 of 2009] and order dated
05.08.2013 of the Hon'ble National Creen liibunal in
application No. 171/2013 may be strictly followed.

) All the provisions made and restrictions imposed as covered
in the Minor Mineral Rule, shall be complied with,
particularly regarding Environment Management
Practices and its fund management and Payment of
comPensation to the land owners.

Sustainable
Mining
Practices

6

7 No River sand mining b@
June to l5e October every year.

8 Annual replenishment report certified by an authorized
agency be prepared. In case the replenishment is lower
than the approved rate of production, then the mining
activity / production levels shall be decreased / stopped
accordingly tilI the replenishment is completed.
Ultimate working depth shall be limited to the level fixed

4.

District level Survey Report prepared and area suitable

for mining and area prohibited for mining identified

shall be adhered to.

9.

\
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in this Environmental Clearance from Riverbed level and
not less than one meter from the water level of the River
channel whichever is reached earlier. In hilly tenain this
depth be preferably restricted to one meter.

10. In fuver flood ptain mining a buffer of 3 meter to be left
from the River bank for mining.

il. Mining shall be done in layers of depth permitted as per this
clearance to avoid ponding effect and after first layer is
excavated, the process will be repeated for the next layers.

12 To maintain safety and stability of Riverbanks i.e. 3 meter
or l0% of the width of the River whichever is more will be
left intact as no mining zone.
No stream should be diverted for the purpose of sand

mining. No natural water course and/ or water resources
are obstructed due to mining operations.

14. No blasting shall be resorted to in River mining and without
permission at any other place.

15. Depending upon the location. thickness of sand. deposition.
agricultural land.iRiverbed, the method of mining shall be

manual.
Identification
and
Preparation of
Mining Site

16. Mining should be done only in area / stretch identilled in
the District Level Survey Report suitable for mining and

so certified by the Sub- Divisional [,evel Comnrittee after
site visit.

17. Mining should begin on.ly after pucca pillar nrarking the
boundary of lease area is erected at the cost of lhe lease

holder after certification by the mining official and its geo

coordinates are made available to the District Level
Committee.

Monitoring the
Mining of
Mineral and its
Transportation

18. The EC holder shall keep a correct account of quantity of
mineral mined out, dispatchdd from the mine, mode of
transport, registration number of vehicle, person in-charge
of vehicle and mine plan. This should be produced before
officers of Central Govemment and State lor inspeclion.

19. For each mining lease site the access should be controlled
in a way that vehicles carrying mineral from that area are

tracked and accounted for.

20. The State / District Level Environment Committee should
use technology like Bar Coding, Information and

Communications Technology (CT), Web based and ICT
enabled services, mobile SMS App etc. to account for
weight of mineral being taken out ofthe lease area and the
number of trucks moving out with the mineral.

21. There should be regular monitoring of the mining activities
in the State to ensure effective compliance of stipulated EC
conditions and of the provisions under the Minor Mineral
Concessions Rules framed by the State Government.

Noise 22. Noise arising out of mining and processing shall be abated

13.
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Management and controlled at source to keep within permissible limit.
23. Restricted working hours. Sand mining operation has to be

carried out between 6 am to 7 pm.

Air Pollution
and Dust
Management

24. The pollution due to transportation load on the
environment will be effectively controlled and water
sprinkling will also be done regularly.

25. Air Pollution due to dust, exhaust emission or fumes during
mining and processing phase should be controlled and kept
in permissible limits specified under environmental laws.

26. The mineral transportation shall be carried out through
covered trucks only and the vehicles carrying the mineral
shall not be overloaded. Wheel washing facility should be
installed and used.

Management
of
Visual Impact

The mining operations are to be done in a systematic
manner so that the operations shall create a major visual
impact on the site.

Bio-Diversity
Protection

28. Restoration ol flora affected by mining should be done
immediately. Twice the number of trees destroyed b;-
mining to be planted prelerably ol' indigenous species.
Each EC holder should plant and maintain for lease period
at least 5 trees per hectare in area near lease.

29. No mining lease shall be granted in the iorest area without
forest clearance in accordance with the provisions of the
F'ores1 Conservation Act, 1980 and the rules made
thereunder-

30. Protection of turtle and bird habitats shall be ensured.
31. No felling of tree near quarry is allowed. For mining lease

within 10km of the National Park / Sanctuary or in Eco-
Sensitive Zone of the Protected Area, recommendation of
Standing Committee of National Board of Wild I-ife
(NBWL) have to be obtained as per the Hon'ble Supreme
Court order in I.A. No. ,160 of 2004.

32. Spring sources should not be affected due to mining
activities. Necessary Protection measures are to be
incorporated.

Management
of Instability
and Erosion

33. Removal, stacking and utilization of top soil in mining are
should be ensured. Where top soil cannot be used
concurrently, it shall be stored separately for future use
keeping in view that the bacterial organism should not die
and should be spread nearby area.

34. Adequate steps shall be taken to check soil erosion and
control debris flow etc. by constructing suitable
engineering structures in a scientific way

35. Oversize material be used to control erosion and
movement of sediments

36. No overhangs shall be allowed to be formed due to mining
and mining shall not be allowed in area where subsidence
ofrocks is likely to occur due to steep angle ofslope.

\

27.

1--/
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37. No extraction of stone / boulder / sand in landslide prone
ateas.

38. Controlled clearance
undertaken

of riparian vegetation to be

Waste
Management

39. Site clearance and tidiness is very much needed to have
less visual impact of mining.

40. Dumping of waste shall be done in earmarked places as

approved in Mining Plan.

41. Rubbish burial shall not be done in the Rivers.

Pollution
Prevention

42. The EC holder shall take all possible precautions for the
protection of environment and control of pollution.

43 Effluent discharge shall be prevented and it should meet

the standards prescribed if discharged after appropriate
treatment.

Protection of
I nfrastructu re

44 Mining shall not be undertaken in a mining lease located

in 200-500 meter of bridge. 200 meter upstream and

dorvnstream ol u'ater supply / irrigation scheme. 100

meters from the edge of National Highwal' and railway
line. 50 meters from a reservoir, canal or building. 25

meter from the edge of State Highway and l0 meters from
the edge ofother roads except on special exemption by thc
Sub-Divisional level Joint lnspection Committee.

45. For carrying out mining in proximity to any bridge or
embankment, appropriate safety zone (not less than 200

meters) should be worked out on case to casc basis. taking
into account the structural parameters, location aspects and

flow rate, and no mining should be carried out in the saf-et1'

zone so worked out.
46 Mining activities shall not be done for mine lease n'here

mining can cause danger to site ol flood protection works.
places of cultural, religious. historical. and archaeological
importance.

Enhancement
Road Safety

47. Vehicles used for transportation of sand are to be
permitted only with of fitness and PUC Certificates.
Junction at takeoff point of approach road with main road

be properly developed with proper width and geometry
required for safe movement of ramc by concession holder
at his own cost.
Project Proponent shall ensure that the road may not be

damaged due to transportation of the mineral; and

transport of minerals will be as per IRC Guidelines with
respect to complying with traffic congestion and density.

50. No stacking allowed on road side along National
Highways.

Closure and
Reclamation of
Mined Out

5t. The Project Proponent shall undertake phased restoration,
reclamation and rehabilitation of land affected by mining
and completes this work before abandonment of mine

52. Restoration. reclamation and rehabilitation in cluster

(

t

48.

49.

EC Identification No. - EC23B001KA197697     File No. - SEIAA 429 MIN 2021    Date of Issue EC - 17/03/2023        Page 10 of 15

73



A rea should be done systematically and jointly by each EC
holder in that cluster. This should be appropriately
reflected as EC condition in each EC in cluster.

53. Site specific plan with eco-restoration should be in place
and implemented.

Health and

Safety

54. Health and safety ofworkers should be taken care of.
55. Transport of mineral will not be done through villages /

habitations.
56. The Project Proponent shall make arrangement for

drinking water, first aid facility (along with species
specific anti-venom provisioning) in case ofemergency for
the workers.

57. Project Proponent shall implement the Disaster
Management Plan if the mine lease area is located in
Seismic Zone-lV. Project Proponent shall appoint a
Committee to have a check over any disaster to wam
workers well before for the safety of the workers.
Emergency helpline number will be displayed at all levels.
Project Proponent shall appoint an Occupational Health
Specialist for Regular and Periodical medical cxamination
of the workers engaged in the Project and records
maintained; also, Occupational health check- ups lbr
workers having some ailments like BP. diabctes. habitual
smokers, etc. shall be undertaken once in six months and
necessary remediaVpreventive measures taken
accordingly. Recommendations of National Institute fbr
Labour for ensuring good occupational environment tbr
mine workers would also be adopted.

Monitoring thc
Impact of
Mining

59 The Project Proponent shall report monitoring data on
replenishment, traffic management, levels ol' production.
River Bank erosion and maintenance ol Road etc. to the
State Level Environment lnrpact Assessment Authority
along with half yearly monitoring report ol' [iC conditions.

Mineral
Conservation

60. Use of altemate material such as M-sand in place of natural
River sand shall be encouraged in order to reduce stress on
natural eco-system.

(

of Kamataka and the APCCF, Regional Office, MoEF, Bengal

58.

C. GENERAL CONDITIONS:

l. No change in quarrying technology and scope of working should be made
without prior approval of the SEIAA Kamataka.

2. No change in the calendar plan including excavation, quantum of mineral and
waste should be made.

3. Digital processing ofthe entire lease area using remote sensing technique should
be done regularly once in three years for monitoring land use pattem and report
submitted to SEIAA Kamatak4 Department of Environment and Ecology, Govt.
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4. It shall be ensured that the Ambient Air Quality parameters conform to the
norms prescribed by the MoEF, Gort. of India, New Delhi.

5. Data on ambient air quality (PM16, PMr s, SOz, NOJ should be regularly
submitted to the SEIAA Kamataka, Department of Environment and Ecology.
Gor.t. of Kamataka and the APCCF, Regional Office, MoEF, Bengaluru and the
State Pollution Control Board / Central Pollution Control Board once in six
months.

6. Fugitive dust emission lrom all the sources should be controlled regularly. Water
spray {urangement on haul roads, loading and unloading and at transfer points
should be provided and properly maintained.

7. Measures should be taken for control of noise levels below 85 dBA in the work
environment. Workers engaged in operations of HEMM, etc should be provided
with earplugs / muffs.

8. Waste water from the quarry should be properly collected, treated so as to
conform to the standards prescribed under GSR 422 (E) dated l9th may 1993

and 31st December, 1993 or as amended from time to time. Oil and grease trap
shall be installed before discharge ofeffluents.

9. Personnel working in dusty areas should wear protective respiratory devices and

they should also be provided with adequate training and information on safety
and health aspects.Occupational health surveillance program of the workers
should be undertaken periodically i.e. once in 3 months to observe any

contractions due to exposure to dust and take corrective measures, if needed.

Quarterly report in this regard should be submitted to the Department of
Environment and Ecology, Govt. of Kamataka and the Kamataka State Pollution
Control Board and the Regional Office, MoEF, Bangalore.

10. The project proponent shall take all precautionary measures during quarrying
operation for conservation and protection of endangered fauna spotted in the

study area. Action plan for conservation of flora and fauna shall be prepared and

implemented in consultation with the State Forest and Wildlife Department. The

proponent shall contribute towards the cost of implementation ofthe plan and /
or Regional Wildlife Management Plan for conservation of wild life. The

amount so contributed shall be included in the project cost. A copy of the action
plan may be submitted to the SEIAA, Kamataka, Department of Environment
and Ecology, Gol4. of Kamataka and the APCCF, Regional Office, MoEF,
Bengaluru within 3 months.

11. The funds earmarked for environmental protection measures should be kept in
separate account and should not be diverted for other purpose. Year wise
expenditure should be reported to the SEIAA, Kamataka, Department of
Environment and Ecology, Govt. of Kamataka, and the APCCF, Regional
Offi ce, MoEF, Bengaluru.

12. The project authorities should inform the SEIAA, Kamataka, Department of
Environment and Ecology, Golt. of Kamataka, and the APCCF, Regional
Office, MoEF, Bengaluru regarding date of financial closures and final approval
of the project by the concemed authorities and the date of start of land
development work.

(
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13.

14.

15.

16.

17.

18.

19.

20.

21.

22.

23.

The project proponent shall submit six monthly report on the status of the
implementation of the stipulated environmental safeguards to the SEIAA,
Kamataka, Depa(ment of Environment and Ecology, Govt. of Kamataka, and
the APCCF, Regional Office, MoEF, Bengaluru; the Central Pollution Control
Board and the Kamataka State Pollution Control Board.

The Half Yearly Compliance Reports (HYCRs) \ rith its contents of a
covering letter, compliance reports, and environmental monitoring data has
to be in PDF format merged into a single document. The email should clearly
mention the name of project, EC No & date, period of submission and to be
sent to the Regional Office of MOEF&CC by email only at email ID
rosz.bns-mefcc@sov.in Hard copy of HYCRs shall not be acceptable.

A copy ofthe clearance letter will be marked to the concemed Panchayat. Local
NGO, if any, from whom suggestion / representation has been received while
processing the proposal.

The project proponent shall display the conditions of this Environmental
Clearance in such a way that it is prominently visible at the entrance of the
project on a big panel board for the information ofthe public.

The Kamataka State Pollution Control Board should display a copy of the
clearance letter at the Regional office, District Industry Centre and Collector's
office/ Tehsildar's office for 30 days.

The project authorities should advertise at least in two local newspapers widely
circulated, one of which shall be in the vemacular language of the locality
concemed, within 7 days of the issue of the clearance lettir informing that thl
project has been accorded environmental clearance and a copy of the clearance
letter is available with the State Pollution Control Board and also at website of
the MoEF at http;//environmentclearance.nic.irl and a copy of the same should
b" fo.*-d.d@nt ani' Ecology, Govr. of
Kamataka, and the APCCF, Regional Office, MoEF, Bengaluru.

The Project proponent shall provide a copy of the Environmental Clearance to
the concemed Village Panchayat, Taluk Panchayat and Zilla Panchayat / Local
municipal authorities.

This Environmental Clearance does not confer any right to the proponent on the
land proposed for quarrying until and unless quarry lease and all other statutory
clearance are obtained from the respective departmenU agencies

Regular ambient air quality monitoring shall be carried out around each of the
working areas and records maintained

The critical parameters such as such as RSPM (Particulate matter with size less
than l0micron i.e., PMro), NOx in the ambient air within the impact zone, shall
be monitored periodically.

Vehicular emissions should be kept under control below the prescribed standards
and regularly monitored. Measures shall be taken for maintenance of vehicles
used in quarrying operations and in transportation of blocks, so that they do
cause either noise or air pollution

(
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24. Appropriate mitigation measrres should be taken to prevent pollution of nearby
water bodies in consultation with the State Pollution Control Board.

25. Baseline data on health profile of each of the workers shall be maintained.

26. Project proponent should get the health check-up done for the quarry workers on
quarterly basis and submit report periodically.

27. The Project proponent should undertake sample survey to generate data on pre-
project community health status within a radius of 1 km from proposed quarry.

28. Plantation monitoring programme during post project period for ensuring
survival and growth rate ofplantation in reclaimed area.

29. Concealing factual data or submission of false/fabricated data and failure to
comply with any of the conditions mentioned above may result in withdrawal of
this clearance and attract action under the provisions of Environmental
(Protection) Act, 1986.

30. The SEIAA Kamataka reserves the right to withdraw the environmental
clearance subject to any changes in the quarrying policy by the state
Govemment as may be applicable to this project

31. The SEIAA Kamataka or any other competent authority may alter/modifo the
above conditions or stipulate any further condition in the interest of environment
protection.

32. Failure to comply with any of the conditions mentioned above may result in
withdrawal of this clearance and altract action under the provisions of
Environment (Protection) Act, 1986.

33. This Environmental Clearance issued subject to imposition of any other
condition to be imposed in accordance with orders of Hon'ble National Green
Tribunal or any other courts of Iaw

34. The above conditions will be edorced inter-ali4 under the provisions of the
Water (Prevention & Control of Pollution) Act, 1974, the Air (Prevention &
Control of Pollution) Act, 1981, the Environment (Protection) Act, 1986 and the
Public Liability Insurance Ac! l99l along with their amendments and rules
made thereunder.

35. Any appeal against this Environmental Clearance shall lie with the National
Green Tribunal, if prefened, within a period of 30 days as prescribed under
Section l6 olthe National Green Tribunal Act, 2010.

36. The PP Shall abide by the Sustainable sand mining guidelines 2016 and
Enforcement & Monitoring Guidelines 2020 and adhere by the Hon'ble NGT
Directions inO.A 19412020 dated 15.09.2022.

37. In case ofany material supported by documents/ court orders which is contrary
to the claim of the applicant and material facts produced, the SEIAA reserves the
right to withdraw the EC at any point of time.

D. ADDITIONAL CONDITIONS

l/'-"*

I

1. Dust suppression measures have to be strictly followed.
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2. The PP shalt utilize the permission as per the Sand policy ol the GoK
Notification No. Cl 343 MMN 2019 (Part 7) dated 01.12.2021.

3. In case the replenishment is lower than the approved rate of production, then the

mining activity / production levels shall be decreased / stopped accordingly till
the replenishment is completed.

4. The proponent shall stabilize the river bank with waste materials like pebbles

and planting the khus grass and suitable plant species.

5. The PP Shall abide by the Sustainable sand mining guidelines 2016 and

Enforcement & Monitoring Guidelines 2020 autd strictly adhere by the Hon'ble
NGT Directions inO.A 19412020 daled 15.09.2022 and directions therein.

Yours faithfully,

<ftF
l

ay
Secretary

Raj

2. The
course road,

3. The Member S

4. The APCCF,
Kendriya Sadan, IV
Block, Bangalore - 560 034.

5. Guard File.

Kamataka

of India.
I l0 003.

a Bhavan, Race

trol Board, Bangalore.

& Forests (SZ),
7th Main Road, Koramangala II

,r",] \.1
Copl to:

I The
P

I
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 Government of India
Ministry of Environment, Forest and Climate Change

(Issued by the State Environment Impact Assessment
Authority(SEIAA), KARNATAKA)

To,

The I c Manager Expl
THE HUTTI GOLD MINES COMPANY LIMITED
Exploration Department Hutti Gold Mines Company Limited  -584115

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

Sir/Madam,
                   This is in reference to your application for Environmental Clearance (EC)
in respect of  project submit ted to the SEIAA vide proposal number
SIA/KA/MIN/403814/2022 dated 26 Nov 2022. The particulars of the environmental
clearance granted to the project are as below.

1. EC Identification No. EC23B001KA189279
2. File No. SEIAA 446 MIN 2021
3. Project Type New
4. Category B
5. Project/Activity including

Schedule No.
1(a) Mining of minerals

6. Name of Project HERUNDI SAND BLOCK (Block No-2)
Lease Area of 7.28Ha. (18.00 Acres)

7. Name of Company/Organization THE HUTTI GOLD MINES COMPANY
LIMITED

8. Location of Project KARNATAKA
9. TOR Date N/A

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

Date: 17/03/2023

(e-signed)
Sri Vijay Mohan Raj V.,IFS

Member Secretary
SEIAA - (KARNATAKA)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.
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State leuel Enyironment lmpact Assessment Authority'lkrnataka
(Constituted by MoEF, Government of lndia, under section 3(3) of E(P)Act, 1986)

To,
The Managing Director
IWs Hutti Gold Mines Co . Ltd,.
3'd Floor, KHB Shopping Complex,
National Games Village, Koramangala
Bangalore - 560047

Sir,
Sub: Quarrying Ordinary River Sand Project at Herundi Sand Block

(Block-2) on Krishna River Bed opposite to Sy. Nos. 9612.9712.

9812. 9912. 107 of Herundi Village, Devadurga Taluk. Raichur

District (18-00 Acres) by lWs. Hulti Gold Mines Company Limited
- Issue olEnvironmental Clearance - Reg.

This has reference to your online application dated 23'd August 2021 bearing

proposal No. SIA/KA,/MIN/66841/2021 and EIA application bearing proposal No.

SIA/KA/MIN/40381412022 dated 26Ih November 2022 addressed to SEIAA. Karnataka

and subsequent letters addressed to SEIAA"/SEAC, Kamataka seeking prior
environmental clearance for the above project under the EIA Notification. 2006. The

proposal has been appraised as per prescribed procedure in the light of the provisions

under the EIA Notification. 2006 on the basis of the mandatory documents enclosed

with the application viz., the Application in Form 1. Pre-feasibility Report. EMP /EIA
Report. Mining Plan for the proposed quarry of ordinary River Sand and the additional

clarifications fumished in response to the observations of the SEAC. Kamataka.

2. Ordinary River Sand Quarry: Extent: 18.00 Acres on Krishna River Bed

opposite to Sy. Nos.96/2,9712, 9812,9912, 107 of Herundi Village, Devadurga Taluk,

Raichur District, Kamataka. The total quarry lease area of the project is t8.00 Acres

which is a Govemment land. Out of 18.00 Acres, 15.77 Acres area is used for Quarrying
and 2.23 Acres area is used for buffer zone. During the operation about 75,1 75 Tonnes

of waste will be handled for a period offive years. The water requirement for the project

is 14.0 KLD will be met by Bore wells from the nearby villages. The area is located in
Survey of India Topo Sheet No. 56 D/15 bounded by following co-ordinates of
wGS-84.

Boundary points Latitude Longitude
BP.A N 16" 25',26.80" 8 76"49',56.28"

BP-A N 16" 25'31.89" E 76'.+9',55.05"

BP-A N 16'25',37.80" E76'50',09.26"

BP-A E76"50', 10.24"

Room No. 706, 7th Floor, 4th Gate, M.S. Building, Bangalore - 560 001 Phone : 080-220 F ax : 080-22 77

Website : http://environm enlclearance.nic.in http://seiaa.karnataka.gov.in e-mail : ms
4
3tarnataka@gmail.com

No. SEIAA 446 MIN 2021

N l6'25' 32.71"
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Working will be as per the Sustainable Sand Mining Management guidelines

2016 issued by the MoEF & CC, Govemment of India. The Senior Geologist / Deputy

Director, Department of Mines and Geology, Raichur has approved Quarrying plan on

I1.11.2020. It is repo(ed that the lease area do not attract General Conditions specified

in the EIA Notification, 2006 and the amendments made thereon'

3. The project proposal has been considered by SEAC during the meeting held on 296

September 2021 and recommended to SEIAA for issue of standard ToRs. The Authority
during the meeting held on 8th November 2021 decided to issue ToR as recommended

by SEAC for conducting Environment Impact Assessment Study in accordance with
EIA Notification, 2006. Accordingly, the ToR was issued on 06.12.2021. The EIA has

been conducted by Hubert Enviro Care Systems (P) Ltd., A-21, III phase, Behind Lions
Club school, Thiruvika Industrial Estate, Guindy, Chennai - 600 032, who are

accredited from NABET vide certificate No. NABET/EIA/1619/RA0083 dated
16.02.201 8. Public Hearing was held on 14.06.2022. The Final Environmental Impact
Assessment repo( has been submitted on 26s November 2022.

4. Based on the information submitted by you, presentation made by you and your
consultant, the State Level Expert Appraisal Committee (SEAC) examined the proposal
in the meeting held on 2l't, 22il and 23'd December 2022 and has recommended for
issue of Environmental Clearance as per approved quarry ptan.

5. The State Environment Impact Assessment Authority (SEIAA). Karnataka has

considered the application in their meeting held on lld January 2023 in accordance
rvith the EIA Notification 2006 and hereby accords environmental clearance under the
provisions there of to the above-mcntioned The Hutti Gold Mines Co. Ltd for Quanying
of Ordinarl' River Sand Quarry as recommended by State Expert Appraisal Committee
(SEAC) for production capacity 60,139 Tonnes per annum for a period of 5 years. The
rvorking uill be open cast and semi - mechanized method involving quarrv lease area of
l8-00 Acres subject to implementation of the following conditions and environmental
safeguards.

A. SPECIFIC CONDITIONS:

l. Validity of this Environmental Clearance is limited to 5 years from the date of
issue ofthis letter.

2. Quarry plan approved by the Department of Mines and Geology shall be strictly
implemented and shall not be operated beyond the validity period of the
approved quarry plan.

3. Quanying shatl be undertaken strictly in accordance with provisions of MM
(D&R) Act 1957 / KMMC RULES-I994.

4. All the conditions stipulated in the Consent for establishment issued
(If applicable) by the Kamataka State Pollution Control Board should be
effectively implemented.

5. Use of mechanized boats fitted with engines and suction pumps are strictly
prohibited.

6. Quarrying below water level shall not be undertaken.
7. No dritling and blasting operations shall not be undertaken
8. The quarrying of sand shall be undertaken only to a depth of one meter as

specified in the Quarrying plan and the RL ofthe river bed shall not be less than

(

354 MAMSL in the upper reach and 353 MAMSL at lower reach
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9. The quarrying operations shall not intersect ground water table. Prior approval
ol the SEIAA / Ministry of Environment & Forests and Central Ground Water
Authority shall be obtained for quarrying below water table.

10. The project proponent shall ensure that no natural water force and/ or water
resources are obstructed due to mining operations.

11. The topsoil il any should be stacked at earmarked site only and should not be
kept unutilized for a period more than 3 years. The topsoil should be used for
reclamation and plantation.

12. Waste rock/ pebbles/clay, etc. shall be stacked appropriately in such a way that it
does not obstruct the natural hydrology and shall be used for backfitling of
mined out pits.

13.No sand mining i transportation from the sand mining shall be undertaken
between 6 PM to 6 AM.

14. The project authority should implement suitable conservation measures to
augment ground water resources in the area in consultation with the Regional
Director, Central Ground Water Board within 3 months and report be submitted
to the Authority.

15. Mineral handling area shall be provided with the adequate number of high
efficiency dust extraction system. Loading and unloading areas including all the

transfer points should also have efficient dust conhol anangements. These

should be properly maintained and operated.
16. The project propoDent shall submit commitment from the competent authority

for drawl of requisite quantity of water for the project before starting work on

the project.
17. Suitable rainwater harvesting measures on long-term shall be planned and

implemented in consultation with Regional Director, Central Ground Water
Board for complete rain water harvesting by constructing check dams/converting
quarried pits to rain water harvesting ponds. '

18. Consent to op€rate if applicable shall be obtained fiom State Pollution Control
Board prior to start of production from the quarry.

19. Proper sanitary facilities should be installed for tlre colonylwork place. Domestic
waste generated should be disposed in a scientific manner. Proper first aid

facilities and health care facilities should be provided for the labourers.
20. Site specific eco restoration plan shall be implemented.
21. The project proponent shall delineate Quarry Closure Plan/ exit protocol to

rehabilitate the quarried out land to match its surrounding land use including
removal, storage and reuse of waste rock fiom quarry area to cover reclaimed
area. Post Quarry Land Use Plan with rehabilitation of quarried out area (with
Plan and Section) provided and submit to SEIAA.

22. Particulars of production and dispatch shall be provided by the qualry owner
yearly.

23. The infiastructure of transport roads should be improved collectively by the
quarry owners ofthe area.

24.Lirk road from quarry site to main road shall be maintained and black topped by
the project proponent.

25. Effective safeguard measures, such as regular water sprinkling shall be carried
out in critical areas prone to air pollution and having high levels of particulate
matter such as around loading and unloading point and all transfer points.
Extensive water sprinkling shall be carried out on haul roads. It should be

ensured that the Ambient Air Quality parameters conform to the norms
prescribed by the Central Pollution Control Board in this regard.
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26. The quarry lease area to be properly demarcated using the lat-long coordinates
and duly erecting 4 feet concrete/granite pillars on the ground.

27. No quarrying shall be undertaken outside the lease area.

28. The project Authorities shall maintain a margin of 7.5 meters along the lease

boundary except in case where common boundary working permission is

obtained from the competent authority.
29. Haulage approach road should not be through village titl the main road is

reached.
30. The project authorities shall get the annual health checkup of quarry workers as

well as people in the nearest vicinity of the quarry for respiratory diseases such
as silicosis and maintain records. Appropriate care shall be taken for remedy in
case ofprevalence of such health disorders.

31. ClearanceNOC from the competent authority shall be obtained for
transportation of water by tankers in order to avoid hardship to the competitive
users

32. The project proponent shall strictly adhere to the norms and guidelines issued
with regard to quarrying of sand in the patta land in the Kamalaka Minor
Mineral (Concession Rule).

33. Sotid waste,/hazardous waste generated in.the mines/quarry needs to addressed in
accordance to the Solid Waste Management Rules, 2016 I Hazafious & Other
Waste Management Rules, 2016

34. Ambient air quality monitoring stations as prescribed in the statue be established
for monitoring of pollutants, namely PMro, PMz.s, SOz and NOx. Location of the
stations shall be decided based on the meteorological dat4 topographical
features and environmentally and ecologically sensitive targets in consultation
with the State Pollution Control Board wherever applicable.

35. This Environmental Clearance, is granted subject to obtaining prior clearance
from Forestry and Wild Life angle including clearance from the Standing
Committee of the National Board for Wildlife as applicable. Further this
Environmental Clearance does not necessarily implies that Forestry and Wildlife
Clearance shall be granted to the projeot and tlnt the proposal for Forestry and
Wildlife Clearance shall be considered by the respective Authorities on their
merits and decision taken. The investment made in the project if any based on
Environmental Clearance so ganted in anticipation from the forestry and wild
life angte shall be entirely at the cost and risk of the project proponent and the
SEIAA-Kamataka shall not be responsible in this regard in any mamer.

36. Regular monitoring of ground water level and quality shall be carried out in and
around the mine/quarry lease area by establishing a network of existing wells
and constructing new piezometers during the Quarrying operations. The
monitoring of ground water levels shall be carried out four times a year i.e. pre-
monsoon, monsoon! post-monsoon and winter. The ground water quality shall
be monitored once a year, and the data thus collected shall be sent regularly to
MoEF&CC/RO.

37. Monitoring of water quality upstream and downstream of water bodies shall be
carried out once in six months and record of monitoring data shall be maintained
and submitted to the Ministry of Environment, Forest and Climate
Change/Regional Office

38. The noise level survey shall be carried out as per the prescribed guidelines to
assess noise exposure of the workmen at vulnerable points in the mine premises,
and report in this regard shall be submitted to the Ministry/RO on six-monthl
basis

v

(
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39. The company / project proponent shall have a well laid down environmental
policy duly approved by the Board of Directors. The environmental policy
should prescribe for standard operating procedures to have proper checks and
balances and to bring into focus any infringements/deviation/violation of the
environmental / forest / wildlife norms / conditions. The company / Project
proponent shall have defined system of reporting infringements / deviation /
violation of the environmental / forest / wildlife norms / conditions and / or
shareholders / stake holders. The copy ofthe board resolution in this regard shall
be submitted to the MoEF&CC as a part of six-monthly report.

40. Action plan for implementing EMP and environmental conditions along with
responsibility matrix of the company shall be prepared and shall be duly
approved by competent authority. The year wise funds earmarked for
environmental protection measures shall be kept in separate account and not to
be diverted for any other purpose. Year wise progress ol implementation of
action plan shall be reported to the Ministry/Regional Office along with the Six
Monthly Compliance Repo(

41. Self-environmental audit shall be conducted annually. Every two three third
party environmental audit shall be carried out.

42. The project proponent shall upload the status of compliance of the stipulated
environment clearance conditions, including results of monitored data on their
website and update the same on half-yearly basis.

43. The project proponent shall submit the environmental statement for each

financial year in Form-V to the concemed State Pollution Control Board as

prescribed under the Environment (Protection) Rules, 1986, as amended
subsequently and put on the website ofthe company.

44. The project authorities shall inform to the Regional Office of the MoEF&CC
regarding commencement of Quarrying operations.

45. No further expansion or modifications in the project shall be carried out without
prior approval of the Ministry of Environment, Forests and Climate Change
( MoEF&CC )/ SEIAA" Kamataka.

46.'l'hc proicct proponent shall comply with provision containctl in OM r.ide Ir.No.
22-6512011-1.\.lll dated l0th October 2020. ol'the Nlinistr)- ol' llnvironnrcnt.
I-orcst and ('linrate Change u5 applicablc. rcgarding ( orll()ratc l--nvirontlcnt
llesponsihilitl lnd sliall exccutc Proriding solar pouer pancls to C'onrnron

public placcs. prcposcd to tlistriht(r-' nur:cn' plants at Ycrandi llagur villagc &
strengthening ol-approach road. Ilainwater harvesting pits in thcncarby school.
Alcnue plantation either sidc ol'the approach road near quarrl' sitc & Sand

Storage arcas. repair ol road rvith drainages. I lealth camp in ncarhl' comnruni['
placcs as subrnittcd vidc lctter datcd 28.01.2023.

47. The project authorities shall stabilize the river bank with waste materials like
pebbles and planting with khus grass and suitable plant species.

48. The following procedure laid down in Appendix XII of the EIA Notification,
2006 (as amended vide Notification No. 5.0. l4! (E) dated l5th January 2016)
for monitoring of sand mining or riverbed mining shall be followed:

i. The security feature of Transport Permit shall be as under:
a) Printed on Indian Banks' Association (lBA) approved Magnetic Ink Character
Recognition (MICR) Code paper.
b) Unique Barcode.
c) Unique Quick Response (QR) code.
d) Fugitive Ink Background.

I
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e) Invisible Ink Mark
f) Void Pantograph.
g) Watermark.

ii. Requirement at Mine Lease Site:
a) Small Size Plot (Up to 5 hectare): Android Based Smart Phone.
(b) Large Size Plots (More than 5 hectare): CCTV camera, Personal Computer
(PC), tntemet Connection, Power Back up.
(c) Access control of mine lease site.
(d) Arrangement for weight or approximation of weight of mined out mineral on
basis of volume ofthe trailer ofvehicle used

ir'. Proposed rvorking of the system:
The State Mining Department should print the Transport Permit or Receipt with
security features enumerated at Paragraph I above and issue them to the minc
lease holder tkough the District Collector. Once these Transport Permits or
Receipts are issued. the1, would be uploaded on the sen,er against that minc
lease area. Each receipt should Lre preferably with pre-fixed quanlit). so the total
quantity gets determined for the receipts issued.
When the I'ransport Permit or Receipt barcode gets scanned and invoice is
generated. that particular barcode gets used and its validity time is recorded on
the sen'er. So all the details of transporting of mined oul material can be

captured on lhe sener and the Transport Permit or Receipt cannot be reused.

v. Checking On Route:
The staff deployed for the purpose of checking of vehicles carrying mined
mineral should be in a position to check the validity of Transport Permit or
Receipt by scanning them using website, Android Application and SMS.

vi. Breakdown of Vehicle:
In case the Vehicle breakdown, the validity of Transport Permit or Receipt shall
be extended by sending SMS by driver in specific format to report breakdown of
vehicle. The server will register this information and register the breakdown.
The State can also establish a call centre, which can register breakdowns ofsuch
vehicles and extend the validity period. The subsequent restart of the vehicle
also should be similarly reported to the server or call centre.

vii. Tracking of Vehicles:
The route ol vehicle from source to destination can be tracked through the
system using check points. RIID Tags, and GPS tracking.

viii. Aleds or Report Generation and Action Review:

iii. Scanning ofTransport Permit or Receipt and Uploading on Server:
(a) Website: Scanning of receipt on mining site can be done through barcode
scanner and computer using the software;
(b) Android Application: Scanning on mining site can be done using Android
Application using smart phone. It will require intemet availability on SIM card;
(c) SMS: Transport Permit or Receipt shall be uploaded on server even by
sending SMS through mobile. Once Transport Permit or Receipt get uploaded,
an unique invoice code gets generated with its validity period.

t
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The system will enable the authorities to develop periodic report on different
parameters like daily lifting repon, vehicle log or history, lifting against
allocation, and total lifting. The system can be used to generate auto mails or
SMS. This will enable the District Collector or District Magistrate to get all the
relevant details and shall enable the authority to block the scanning facility of
any site found to be indulged in inegularity. Whenever any authority intercepts
any vehicle transporting illegal sand, it shall get registered on the server and
shall be mandatory for the officer to fill in the report on action taken. Every
intercepted vehicle shall be tracked.

B. SPECIAL CONDITIONS:

The Ministry of Environment, Forest and Climate has constituted a Committee to
formulate the "Guidelines for Sustainable Sand Mining in the Country". The Guidelines,
inter-alia, included the following recommendations. The Project Proponent shall
implement the following special conditions so as to mitigate then environment impact of
mining activities:-

Impact
Category

S

No.
Environmental Conditions

Stakeholder
Engagement

1 The project proponent shall creale $akeholder awiueness

and ability to raise concerns and shall get it addressed.

2 Valid lease and all the permits is very much needed ior
undertaking mining ' quarrying activity.

3 Monitoring Committee including Local Panchal'at. to
check on traffrc due to transportation shall be established
and submit an annual report on the same.

4 The directions given b-v the Hon'ble Supreme Court of
India vide order dated 27.02.2012 in Deepak Kumar case

ISLP(C) Nos. 19628-19629 of 20091 iuid order dated

05.08.2013 of the Hon'ble National Green Tribunal in
application No. 17112013 may be strictly followed.

5 A1l the provisions made and restrictions imposed as covered

in the Minor Mineral Rule, shall be complied with,
particularly regarding Environment Management
Practices and its fund management and Payment of
compensation to the land owners.

Sustainable
Mining
Practices

6 District level Survey Report prepared and area suitable

for mining and area prohibited for mining identified

shall be adhered to.

7 No River sand mining be allowed in rainy season i.e., 5fr
June to l5s October every year.

8 Annual replenishment report cedfied by an authorized
agency be prepared. In case the replenishment is lower
than the approved rate of production, then the mining
activity / production levels shall be decreased / stopped
accordingly till the replenishment is completed.

9 Ultimate working depth shall be limited to the level fixed
in this Environmental Clearance from Riverbed level and
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not less than one meter from the water level of the River
channel whichever is reached earlier. In hilly tenain this
depth be preferably restricted to one meter.

10. In River flood plain mining a buffer of 3 meter to be left
from the fuver bank for mining.

I l. Mining shall be done in layers of depth permitted as per this
clearance to avoid ponding effect and after first layer is
excavated, the process will be repeated for the next layers.

12. To maintain safety and stability of Riverbanks i.e. 3 meter
or 10% of the width of the River whichever is more will be
left intact as no mining zone.

13. No stream should be diverted for the purpose of sand
mining. No natural water course and/ or water resources
are obstructed due to mining operations.

14. No blasting shall be resorted to in fuver mining and without
permission at any other place.

15. Depending upon the location, thickness of sand, deposition,
agricultural land./Riverbed, the method of mining shall be
manual.

16. Mining should be done only in area I stretch identified in
the District Level Survey Report suitable for mining and
so certified by the Sub- Divisional Level Committee after
site visit.

Identification
and
Preparation of
Mining Site

t7 Mining should begin onll' alier pucca pillar marking the
boundary of lease area is erccted at the cost of the lease
holder afier certification by the mining ollicial and its geo

coordinates are made available to the District [.evel
Committee.

18 The EC holder shall keep a correct account of quantity of
mineral mined out, dispatched from the mine. mode of
transport, registration number of vehicle. person in-charge
of vehicle and mine plan. This should he produced belbre
officers oiCentral Govemment and State fbr inspection.

l9 For each mining lease site the access should be controlled
in a way that vehicles carrying mineral lrom that area are
tracked and accounted for.

20. The State / District Level Environment Committee should
use technology like Bar Coding, Information and
Communications Technology (lCT), Web based and ICT
enabled services, mobile SMS App etc. to account for
weight of mineral being taken out of the lease area and the
number of trucks moving out with the mineral.

Monitoring the
Mining of
Mineral and its
Transportation

21. There should be regular monitoring of the mining activities
in the State to ensure effective compliance of stipulated EC
conditions and of the provisions under the Minor Mineral
Concessions Rules framed by the State Govemment.

22. Noise arising out of mining and processing shall be abated
and controlled at source to keep within permissible limit.

23. Restricted working hours. Sand mining operation has to be
carried out between 6 am to 7 pm. t'.

Noise
Management
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24. The pollution due to transportation load on the
environment will be effectively controlled and water
sprinkling will also be done regularly.

25. Air Pollution due to dust, exhaust emission or fumes during
mining and processing phase should be controlled and kept
in permissible limits specified under environmental laws.

Air Pollution
and Dust
Management

26. The mineral transportation shall be carried out through
covered trucks only and the vehicles carrying the mineral
shall not be overloaded. Wheel washing facility should be
installed and used.

Management
of
Visual lmpact

27. The mining operations are to be done in a systematic
manner so that the operations shall create a major visual
impact on the site.

Restoration ol flora affected by mining should be done
immediately. Twice the number of trees destroyed by
mining to be planted preferably of indigenous species.

Each EC holder should plant and maintain for lease period
at least 5 trees per hectare h area near lease.

29. No mining lease shall be granted in the forest area $'ithout
forest clearance in accordance with the provisions of the
Forest Conservation Act, 1980 and the rules made

thereunder.
30. Protection ofturtle and bird habitats shall be ensured

31.

Bio-Diversity
Pmtection

32. Spring sources should not be affected due to mining
aclivities. Necessary Protection measures are to bc

incorporated.
33. Removal, stacking and utilization of top soil in mining are

should be ensured. Where top soil cannot be used

concurrently, it shall be stored separately for future use

keeping in view that the bacterial organism should not die
and should be spread nearby area.

34 Adequate steps shall be taken to check soil erosion and
control debris flow etc. by constructing suitable
engineering structures in a scientific way

35 Oversize material be used to control erosion and
movement of sediments

36 No overhangs shall be allowed to be formed due to mining
and mining shall not be allowed in area where subsidence
ofrocks is likely to occur due to steep angle ofslope.

51. No extraction of stone / boulder / sand in landslide prone
areas.

Management
of Instability
and Erosion

38. Controlled clearance
undertaken

of riparian vegetation to be

Waste 39. Site clearance and tidiness is very much nee{ed to have

I

28.

No felling of tree near quarry is allowed. For n.rining lease

within 10km of the National Park / Sanctuary or in Eco-
Sensitile Zone of the Protected Area. recommendation of
Standing Committee of National Board of Wild l.il'e
(NBWL) have to be obtained as per the Hon'ble Supreme

Court order in t.A. No. 460 of 2004.
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less visual impact olmining.
Dumping of waste shall be done in earmarked places as

approved in Mining Plan.
41. Rubbish burial shall not be done in the fuvers
42. The EC holder shall take all possible precautions for the

protection of environment and control of pollution.
Pollution
Prevention

43. Effluent discharge shall be prevented and it should meet
the standards prescribed if discharged after appropriate
treatment.
Mining shall not be undertaken in a mining lease located
in 200-500 meter of bridge, 200 meter upstream and
downstream of water supply / irrigation scheme, 100
meters from the edge of National Highway and railway
line, 50 meters from a reservoir, canal or building, 25
meter fiom the edge of State Highway and l0 meters from
the edge of other roads except on special exemption by the
Sub-Divisional level Joint Inspection Committee.

45 For carrying out mining in proximity to any bridge or
embankment. appropriate safety zone (not less than 200
meters) should be worked out on case to case basis. taking
into account the structural parameters. location aspects and
flow rate, and no mining should be carried out in the safet.v

zone so worked out.

Protection of
Infrastructure

46 Mining activities shall not be done lbr mine lease where
mining can cause danger to site of flood protection works.
places of cultural, religious, historical. and archaeological
importance.

47. Vehicles used for transportation of sand are to be
pqqnilted only with of fitness and PUC Certillcates.

48. Junction at lakeoffpoint of approach road rlith main road
be properly developed with propcr width and geometry
required for safe movement oftratlic by conccssion holder
at his own cost.

49. Project Proponent shall ensure that the road may not be
damaged due to transportation of the mineral; and
transport of minerals will be as per IRC Guidelines with
respect to complying with traffic congestion and density.

Enhancement
Road Safety

50. No stacking allowed on road side along National
Highways.

5t. The Project Proponent shall undertake phased restoration,
reclamation and rehabilitation of land affected by mining
and completes this work before abandonment of mine.
Restoration, reclamation and rehabilitation in cluster
should be done systematically and jointly by each EC
holder in that cluster. This should be appropriately
reflected as EC condition in each EC in cluster.

Closure and
Reclamation of
Mined Out
Arca

53 Site specific plan with eco-restoration should be in place
and implemented.

54 Health and safety ofworkers should be taken care of.Health and
55. Transport of mineral will not be done through villages /,-

40.
Management

44.

52.

[,-
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Safetv habitations.
56. The Project Proponent shall make arrangement for

drinking water, first aid facility (along with species
specific anti-venom provisioning) in case of emergency for
the workers.

57 Project Proponent shall implement the Disaster
Management Plan if the mine lease area is located in
Seismic Zone-IV. Project Proponent shall appoint a

Committee to have a check over any disaster to wam
workers well before for the safety of the workers.
Emergency helpline number will be displayed at all levels.

58. Project Proponent shall appoint an Occupational Health
Specialist for Regular and Periodical medical examination
of the workers engaged in the Project and records

maintained; also, Occupational health check- ups for
workers having some ailments like BP, diabetes, habitual
smokers, etc. shall be undertaken once in six months and

necessary remedial/preventive measures taken

accordingly. Recommendations of National Institute for
Labour for ensuring good occupational environment for
mine workers would also be adopted.

59 The Project Proponent shall report monitoring data on

replenishment, traffic management. levels of production.
fuver Bank erosion and maintenance of Road etc. to the

State Level Environment lmpact Assessment Authority
along with half yearly monitoring report of EC conditions.

Mineral
Conservation

60 Use of altemate material such as M-sand in place of natural

River sand shall be encouraged in order to reduce stress on

natural eco- tem.

C. GENERAL CONDITIONS:

1 . No change in quarrying technology and scope of working should be made

without prior approval of the SEIAA Kamataka.

2. No change in the calendar ptan including excavation, quantum of mineral and

waste should be made.

3. Digital processing of the entire lease area using remote sensing technique should

be done regularly once in five years for monitoring land use pattem and report

submitted to SEIAA Karnataka, Department of Environment and Ecology, Govt.

of Kamataka and the APCCF, Regional Office, MoEF, Bangalore.

4. It shall be ensured that the Ambient Air Quality parameters conform to the

norms prescribed by the MoEF, Govt. of India, New Delhi.

5. Data on ambient air quality (PMro, PMz s, SOz, NO-) should be regularly
submitted to the SEIAA Kamataka and the Regional Office, MoEF, Bangalore
and the State Pollution Control Board / Central Pollution Control Board once in
six months.

Monitoring the
Impact of
Mining
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6. Fugitive dust emission from all the sources should be controlled regularly. Water
spray arrangement on haul roads, loading and unloading and at transfer points
should be provided and properly maintained.

7. Measures should be taken for control ofnoise levels below 85 dBA in the work
environment. Workers engaged in operations of HEMM, etc should be provided
with earplugs i muffs.

8. Waste water from the quarry should be properly collected, treated so as to
conlorm to the standards prescribed under GSR 422 (E) dated l9th may 1993

and 3lst December, 1993 or as amended from time to time. Oil and grease trap
shall be installed before discharge ofeffluents.

9. Personnel working in dusty areas should wear protective respiratory devices and
they should also be provided with adequate training and information on safety
and health aspects.

10. Occupational health surveillance program of the workers should be undertaken
periodically i.e. once in 3 months to observe any contractions due to exposure to
dust and take corrective measures, if needed" Qua(erly report in this regard
should be submitted to the Department of Environment and Ecology, Govt. of
Kamataka and the Kamataka State Pollution Control Board and the Regional
Office. MoEF. Bangalore.

I l. The project proponent shall take ail precautionary measures during quarrying
operation for conservation and protection of endangered launa spotted in the
study area. Action plan for conservadon offlora and fauna shall be prepared and
implemented in consultation with the State Forest and Wildlife Department. The
proponent shall contribute towards the cost of implementation of the plan and /
or Regional Wildlife Management Plan for conselation of wild life. The
amount so contributed shall be included in the project cost. A copy ofthe action
plan may be submitted to the SEIAA, Departrnent of Environment and Ecology,
Govt. of Kamatak4 and the Regional Oflice, MoEF, Bangalore within 3 months.

12. The funds earmarked for environmental protection measures should be kept in
separate account and should not be diverted for other purpose. Year wise
expenditure should be reported to the SEIAA Kamataka, the Department ol
Environment and Ecology, Govt. of Kamataka. and Ecology, Govemment of
Kamataka, and the Regional Office, MoEF, Bangalore.

13. The project authorities should inform the SEIAA Kamataka, Department of
Environment and Ecology, Golt. of Kamataka, and the Regional Office, MoEF,
Bangalore regarding date of financial closures and final approval of the project
by the concemed authorities and the date of start of land development work.

14. The APCCF, Regional Offrce of MoEF, Bengaluru; the Department ol
Environment and Ecology, Gort. of Kamataka and the Kamataka State Pollution
Control Board shall monitor compliance ofthe stipulated conditions. The project
authorities should extend full co-operation to the Officer (S) of these offrces by
fumishing the requisite data / information /monitoring reports.

15. The Half Yearly Compliance Reports (HYCRS) with its contents of a covering
letter, compliance reports, and environmental monitoring data has to be in PDF
format merged into a single document. The email should clearly mention the
name of project, EC No. & date, period of submission and to be sent to the

r
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Regional Office of MOEF&CC by email only at email ID rosz.bng-
mefcc@gov.in Hard copy of HYCRs shall not be acceptable.

16. The project proponent shall submit six monthly report on the status of the

implementation of the stipulated environmental safeguards to the SEIAA
Kamataka, Department of Environment and Ecology, Govemment ol Kamataka
and the APCCF, Regional Offrce, MoEF, Bengaluru; the Central Pollution
Control Board and the Kamataka State Pollution Control Board.

17. A copy of the clearance letter will be marked to the concemed Panchayat. Local
NGO, if any, from whom suggestion / representation has been received while
processing the proposal.

18. The project proponent should display the conditions prominently at the entrance

ofthe project on a big panel board for the information ofthe public.

19. The Kamataka State Pollution Control Board should display a copy of the

clearance letter at the Regional office, District Industry Centre and Collector's
office/ Tehsildar's office for 30 days.

20. The project authorities should advenise at least in two local newspapers widely
circulated, one of which shall be in the vemacular language of the locality
concemed, within 7 days of the issue of the clearance letter informing that the

project has been accorded environmental clearance and a copy of the clearance

letter is available with the State Pollution Control Board and also at

htto://enviro nmentc .nlc. in website of the MoEF&CC and

h llsetaa- v.in website of SEI-AA, Kamataka. A copy of the same

should be forwarded to the Department of Environment and Ecology,

Govemment of Kamataka and the Regional Office, MoEF&CC. Bangalore.

21. The Project Proponent shall provide a copy of the Environmental Clearance to

the concemed Village Panchayat, Taluk Panchayat and Zilla Panchayat / Local

municipal authorities.

22. Ttlis environmental clearance doe$ not confer any right to the proponent on the

land proposed for quarrying until and unless quarry lease and all other statutory

clearance are obtained from the respective departmenUagencies.

23. Regular ambient air quality monitoring shall be carried out around each of the

working areas and records maintained.

24. The critical parameters such as such as RSPM (Particulate matter with size less

than lOmicron i.e., PM10), NOx in the ambient air wilhin the impact zone, shall

be monitored periodically.

25. Vehicular emissions should be kept under control and regularly monitored.

Measures shall be taken for maintenance of vehicles used in quarrying

operations and in transportation of blocks, so that they do not cause either noise

or air pollution.

26. Appropriate mitigation measures should be taken to prevent pollution of nearby

water bodies in consultation with the State Pollution Control Board.

27. Baseline data on health profile ofeach ofthe workers shall be maintained.

28. PAs should get the health checkup done for the quarry workers on quarterly

basis and submit report periodically.
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29. The project authorities should undertake sample survey to generate data on pre-
project community health status within a radius of 'l km from proposed quarry.

30. Plantation monitoring programme during post project period for ensuring
survival and groMh rate of plantation in reclaimed area.

31. Concealing factual data or submission of false/fabricated data and failure to
comply with any of the conditions mentioned above may result in withdrawal of
this clearance and attract action under the provisions of Environmental
(Protection) Act, 1986.

32. The SEIAA, Kamataka reserves the right to withdraw the environmental
clearance subject to any change in the quarrying policy by the State Govemment
as may be applicable 10 this project.

33. The SEIAA or any other competent authority may alter / modify the above
conditions or stipulate any further condition in the interest of environment
protection.

34. Failure to comply with any of the conditions mentioned above may resull in
withdrawal of this clearance and attract action under the provisions of
Environment (Protection) Act, I 986.

35. This Environmental Clearance issued subject to imposition of any other
condition to be imposed in accordance with orders of Hon'ble National Green
Tribunal or any other courts of law.

36. The above conditions will be enforced inter-alia, under the provisions of the
Water (Prevention & Control of Pollution) Act 1974, the Air (Prevention &
Control of Pollution) Act, 1981, the Environment (Protection) Act, lg86andthe
Public Liability Insurance Act, l99l along with their amendments and rules
made there under.

37. A separate environmental management cell with suitable qualified personnel
shall be set-up under the control of a"senior Executive, who will report directly
to the Head of the organization. The Environmenl management committee
should be constituted with one of the member representing nearby village.

38. Any appeal against this environmental clearance shatl tie with the National
Green Tribunal, if preferred, within a period of 30 days as prescribed under
Section l6 ofthe National Green Tribunal Act, 2010.

39. In case of any material supported by documents/ court orders which is contrary to
the claim of the applicant and material facts produced, the SEIAA reserves the
right to withdraw the EC at any point of time.

l. Dust suppression measures have to be strictly followed.

2. The PP shall utilize the permission as per the Sand policy of the GoK Notification No.
CI 343 MMN 2019 (Part 7) dated,01 .12.2021.

3. In case the replenishment is lower than the approved rate of production, then the
mining activity / production levels shall be decreased / stopped accordingly till
replenishment is completed.

r\tlditional ( onditions:
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4. The proponent shall stabilize the river bank with waste materials like pebbles and

planting the khus grass and suitable plant species.

5. The PP Shall abide by the Sustainable sand mining guidelines 2016 and Enforcement
& Monitoring Guidelines 2020 and strictly adhere by the Hon'ble NGT Directions in
O.A 19412020 dated 15.09.2022 and directiomtherein.

Yours faithfully.

, -+
ay Mohan Raj V)

Secretarv
Kamataka

tvl"{)\Copy to:

l The Secretary,
Paryavaran B

2. The Director,
road. Bangalore

3. The Member
4. The APCCF.

Kendriya
Block, Bengal

5. Guard File.

I

and Climate Change Indira
-110 003.

a Bhavan. Race course

Board, Bangalore.
& Forests (SZ),

, Koramangala II

rs if Shs
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 Government of India
Ministry of Environment, Forest and Climate Change

(Issued by the State Environment Impact Assessment
Authority(SEIAA), KARNATAKA)

To,

The OWNER
 THE HUTTI GOLD MINES COMPANY LIMITED
3rd FLOOR, KHB SHOPPING COMPLEX, NATIONAL GAMES VILLAGE,
KORMANGALA, BANGALORE  -560047

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

Sir/Madam,
                   This is in reference to your application for Environmental Clearance (EC)
in respect of  project submit ted to the SEIAA vide proposal number
SIA/KA/MIN/404031/2022 dated 16 Dec 2022. The particulars of the environmental
clearance granted to the project are as below.

1. EC Identification No. EC23B001KA116332
2. File No. SEIAA 419 MIN 2021
3. Project Type New
4. Category B
5. Project/Activity including

Schedule No.
1(a) Mining of minerals

6. Name of Project HIRERAYAKUMPI SAND BLOCK
(HGML)

7. Name of Company/Organization  THE HUTTI GOLD MINES COMPANY
LIMITED

8. Location of Project KARNATAKA
9. TOR Date N/A

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

Date: 17/03/2023

(e-signed)
Sri Vijay Mohan Raj V.,IFS

Member Secretary
SEIAA - (KARNATAKA)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.
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(Constituted by MoEF, Government of lndia, under section 3(3) of E(P) Act, 1986)

No. SEIAA 419 MIN 2021

To,
The Managing Director
lWs Hufti Gold Mines Co . Ltd,.
3'd Floor, KHB Shopping Complex,
National Games Village, Koramangala
Bangalore - 560047

Sir,
Sub: Quanying Ordinary River Sand Project at Hirerayakumpi Sand

Block Project in Krishna River bed opposite to Sy. Nos. 3/1. 4. 5.
6 & 308/l of Hirerayakumpi Village. Devadurga Taluk. Raichur
District (30-00 Acres) by lWs. Hutti Gold Mines Company Limited
- Issue of Environmental Clearance*- Reg.

This has reference to your online application dated 256 August 2021 bearing
proposal No. SIA/KA/M|N/6692812021 and EIA application bearing proposal No.
SIA/KA/MIN/40103112022 dated l6th December 2022 addressed ro SEIAA. kamataka
and subsequent letters addressed to SEIAA/SEAC, Kamataka seeking prior
environmental clearance for the above project under the EIA Notification. 2006. The
proposal has been appraised as per prescribed procedure in the light of the provisions
under the EIA Notification. 2006 on the basis of the mandalory documents enclosed
with the application viz., the Application in Form l, Pre-feasibility Report, EMp /EIA
Report. mining Plan ior the proposed quarry of ordinary River Sand and the additional
clarifications fumished in response to the observations of the SEAC. Kamataka.

2. Ordinary fuver Sand Quarry: Extent: 12.00 Acres in Krishna River bed opposite
to Sy. Nos. 3ll,4,5,6 & 308/l of Hirerayakumpi Village, Devadurga Taluk, Raichur
District, Karnataka. The total quarry lease area of the project is 30.00 Acres which is a
Govemment land. Out of 30.00 Acres 26.93 Acres area is used for euarrying and
3.07 Acres area is used for buffer zone. During the operation about 1,25,290 Tonnes of
wasle will be handled for a period offive years. The water requirement for the project is
5.00 KLD will be met by Bore wells from the nearby villages. The area is located in
Survey of India Topo Sheet No. 56 tV3 bounded by fotlowing co-ordinates of
wGS-84.

Boundary points Latitude Longitude
BP.A N 16" 3r',32.96" E77"00',09.36"
BP.A N l6'31'32.16"
BP.A N 16'31',23.01" E 77'00', 15.19"
BP.A

Room No. 706,7th Floor,4th Gate, M.S. Building, Bangalore - 560 001 Phone : O8O-22O32497
Website : http://environmentclearance.nic.in http://seiaa.karnataka.gov.in e-mail : msseiaaka

080-22254377
ka@gmail.com

State leuel Environment lmpact Assessment Authority-Karnataka

E 77"00' 15.15'

N 16" 31',23.94" E 77"00'09.39',

t r--
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Working witl be as per the Sustainable Sand Mining Management guidelines

2016 issued by the MoEF & CC, Govemment of India. The Senior Geologist / Deputy

Director, Department of Mines and Geology, Raichur has approved Quarrying plan on

O2.|2.2O2O.It is reported that the lease area do not attract General Conditions specified

in the EIA Notification, 2006 and the amendments made thereon.

3. The project proposal has been considered by SEAC during the meeting held on 29th

September 2021 and recommended to SEIAA for issue of standard ToRs. The Authority

during the meeting held on 8th November 2021 decided to issue ToR as recommended

by SEAC for conducting Environment Impact Assessment study in accordance with

EiA Notification, 2006. Accordingly, the ToR was issued on 06.12.2021. The EIA has

been conducted by Sneha Hi Tech Products, Maruthinagar, Chandra Layout, Bangalore

- 560027 who have been accredited from NABET vide certificate

NABET,EIA/16194A0028. Public Hearing was held on 14.06.2022' The

Environmental Impact Assessment report has been submitted on 08.11. 2022'

No:
Final

A. SPECIFIC CONDITIONS:

4. Based on the information submitted by you, presentation made by you and y'our

consultant, the State Level Expert Appraisal committee (SEAC) examined the proposal

in the meeting held on 2l ", 22"d and 23'd December 2022 and has recommended for

issue ol Environmental Clearance as per approved quarry plan'

5. The State Environment Impact Assessment Authority (SEIAA), Kamataka has

considered the application in their meeting held on llD January 2023 in accordance

rvith the EIa Noiillcation 2006 and hereby accords environmental clearance under the

provisions there of to the above-mentioned The Hutti Gold Mines Co. Ltd fbr Quarrying
Lf Ordinury River Sand euarry as recommended by State Expert Appraisal Committee

(SEAC)fu;pro4uctioncapacityI,25,290Tonnesperannumforaperiodol5years'Ihe
working wili be open cast and semi - mechanized method involving quarry lease area of
30-00 Acres subjict to implementation of the following conditions and environmental

safeguards.

I . Validity of this Environmental clearance is limited to 5 years from the date of
issue olthis letter.

2. Quarry plan approved by the Department of Mines and Geology shall be strictly

implemented 
-and 

shall not be operated beyond the validity period of the

approved quarry plan.

3. {uanying-shalt be undertaken strictly in accordance with provisions of MM
(D&R) Act 1957 / KMMC RULES-I994.

4. All the conditions stipulated in the Consent for establishment issued

(lf applicable) by the Kamataka State Pollution Control Board should be

effectively implemented.
5. Use of mechanized boats fitted with engines and suction pumps are strictly

prohibited.
6. Quarrying below water level shall not be undertaken'

7. No dritling and blasting operations shall not be undertaken

8. The quarrying of sand shall be undertaken only to a depth of one meter as

specified in the Quarrying plan and the RL of the river bed shall not be less than

l+: UAUSI in the upper reach and 341 MAMSL at lower reach'

\
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9. The quarrying operations shall not intersect ground water table. Prior approval
of the SEIAA / Ministry of Environment & Forests and Central Ground Water
Authority shall be obtained for quanying below water table.

10. The project proponent shall ensure that no natural water force and/ or water
resources are obstructed due to mining operations.

11. The topsoil if any should be stacked at earmarked site only and should not be
kept unutilized for a period more than 3 years. The topsoil should be used for
reclamation and plantation.

12. Waste rock/ pebbles/clay, etc. shall be stacked appropriately in such a way that it
does not obstruct the natural hydrology and shall be used for backfilling of
mined out pits.

13.No sand mining / transportation from the sand mining shall be undertaken
between 6 PM to 6 AM.

14. The project authority should implement suitable conservation measures to
augment ground water resources in the area in consultation with the Regional
Director, Central Ground Water Board within 3 months and report be submitted
to lhe Authority.

15. Mineral handling area shall be provided with the adequate number of high
efficiency dust extraction system. Loading and unloading areas including all the
transfer points should also have efficient dust control arrangements. These
should be properly maintained and operated.

16. The project proponent shall submit commitment from the competent authority
for drawl of requisite quantity of water for the project before starting work on
the project.

17. Suitable rainwater harvesting measures on long-term shall be planned and
implemented in consultation with Regional Director, Central Ground Water
Board for complete rain water harvesting by constructing check dams/converting
quarried pits to rain water harvesting ponds.

18. Consent to operate if applicable shall be obtained frorn State Pollution Control
Board prior to smrt ofproduction from the quarry.

19. Proper sanitary facilities should be installed for the colony/work place. Domestic
waste generated should be disposed in a scientific manner. Proper first aid
facilities and health care facilities should be provided for the labourers.

20. Site specific eco restoration plan shall be implemented.
21. The project proponent shall delineate Quarry Closure PIan/ exit protocol to

rehabilitate the quarried out land to match its surrounding land use including
removal, storage and reuse of waste rock from quarry area to cover reclaimed
area. Post Quarry Land Use Plan with rehabilitation of quarried out area (with
Plan and Section) provided and submit to SEIAA.

22. Particulars of production and dispatch shall be provided by the quarry owner
yearly.

23. The infrastructure of transport roads should be improved collectively by the
quarry owners ofthe area.

24. Lir.Jr. road from quarry site to main road shall be maintained and black topped by
the project proponent.

25. Effective safeguard measures! such as regular water sprinkling shatl be carried
out in critical areas prone to air pollution and having high levels of particulate
matter such as around loading and unloading point and all transfer points.
Extensive water sprinkling shall be carried out on haul roads. It should be
ensured that the Ambient Air Quality parameters conform to the norms
prescribed by the Central Pollution Control Board in this regard.

(
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26. The quarry lease area to be properly demarcated using the latlong coordinates

and duly erecting 4 feet concrete/granite pillars on the ground.

27. No quarrying shall be undertaken outside the lease area.

28. The project Authorities shall maintain a margin of 7.5 meters along the lease

boundary except in case where common boundary working permission is

obtained from the competent authority.
29. Haulage approach road should not be through village till the main road is

reached.
30. The project authorities shall get the annual health checkup of quarry workers as

well as people in the nearest vicinity of the quarry for respiratory diseases such

as silicosis and maintain records. Appropriate care shall be taken for remedy in
case ofprevalence of such health disorders.

3 1 . Clearance,NOC from the competent authority shall be obtained for
transportation of water by tankers in order to avoid hardship to the competitive
USETS

32. The project proponent shall strictly adhere to the norms and guidelines issued

with regard to quarrying of sand in the patta land in the Kamataka Minor
Mineral (Concession Rule).

33. Solid waste/hazardous waste generated in the mines/quarry needs to addressed in
accordance to the Solid Waste Management Ruies, 2016 I Hazardots & Other

Waste Management Rules, 2016
34. Ambient air quality monitoring stations as prescribed in the statue be established

for monitoring of pollutants, namely PMro, PMr.s, SOz and NOx. Location of the

stations shall be decided based on the meteolological data, topographical

features and environmentally and ecologically sensitive targets in consultation

with the State Pollution Control Board wherever applicable.

35. This Environmental Clearance is granted subject to obtaining prior clearance

from Forestry and Wild Life angle including clearance from the Standing

Committee of the National Board for Wildlife as applicable. Further this

Environmental Clearance does not necessarily implies that Forestry and Wildlife
Clearance shall be granted to the projeot and that the proposal for Forestry and

Wildlife Clearance shall be considered by the respective Authorities on their

merits and decision taken. The investment made in the project if any based on

Environmental Clearance so granted in anticipation from the lorestry and wild
life angle shall be entirely at the cost and risk of the project proponent and the

SEIAA-Kamataka shall not be responsible in this regard in any manner.

36. Regular monitoring of ground water level and quality shall be canied out in and

around the mineiquarry lease area by establishing a network of existing wells

and constructing new piezometers during the Quarrying operations. The

monitoring of ground water levels shall be canied out four times a year i'e' pre-

monsoon, monsoon, post-monsoon and winter. The ground water quality shall

be monitored once a year, and the data thus collected shall be sent regularly to

MoEF&CC/RO.
37. Monitoring of water quality upstream and downstream of water bodies shall be

carried out once in six months and record of monitoring data shall be maintained

and submitted to the Ministry of Environment, Forest and Climate

ChangeiRegional Office
3g. The noise level survey shall be carried out as per the prescribed guidelines to

assess noise exposure of the workmen at vulnerable points in the mine premises,

and report in this regard shall be submitted to the Ministry/RO on six-monthly

basis.
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39. The company / project proponent shall have a well laid down environmental
policy duly approved by the Board of Directors. The environmental policy
should prescribe for standard operating procedures to have proper checks and

balances and to bring into focus any infringements/deviatior/violation of the

environmental / forest / wildlife norms / conditions. The company / Project
proponent shall have defined system of reporting infringements / deviation /
violation of the environmental / forest / wildlife norms / conditions and / or
shareholders / stake holders. The copy ofthe board resolution in this regard shall
be submitted to the MoEF&CC as a part of six-monthly report.

40. Action plan for implementing EMP and environmental conditions along with
responsibility matrix of the company shall be prepared and shall be duly
approved by competent authority. The year wise funds earmarked for
environmental protection measures shall be kept in separate account and not to
be diverted for any other purpose. Year wise progress of implementation of
action plan shall be repo(ed to the Ministry/Regional Office along with the Six
Monthly Compliance Report

41. Self-environmental audit shall be conducted annually. Every two three third
party environmental audit shall be carried out.

42. The project proponent shall upload the statts of compliance of the stipulated
environment clearance conditions, including results of monitored data on their
website and update the sarne on half-yearly basis.

43. The project proponent shall submit the environmental statement for each

financial year in Form-V to the concemed State Pollution Control Board as

prescribed under the Envirorunent (Protection) Rules. 1986. as amended
subsequently and put on the website ofthe company.

44. The project authorities shall inform to the Regional Offrce of the MoEF&CC
regarding commencement of Quarrying operations.

45. No further expansion or modifications in the project shall be carried out without
prior approval of the Ministry of Environment, Forests and Climate Change
(MoEF&CC/ SEIAA, Kamataka.

46. The Project Proponent shall comply with provision contained in OM vide F. No.
22-6512017-lA.lII Dated 20s Oitobff 2020, of the Ministry of Environment,
Forest and Climate Change as applicable. regarding Corporate Environment
Responsibility and shall execute the action of afforestation on either side of
Krishna river South and North of Hirenayakumpi Sand Black for 1.5 km. as

submitted vide letter dated on 15.03.2023.
47. The project authorities shall stabilize the river bank with waste materials like

pebbles and planting with khus grass and suitable plant species.

48. The following procedure laid down in Appendix XII of the EIA Notification,
2006 (as amended vide Notification No. 5.0. 141 (E) dated 15th January 2016)
for monitoring of sand mining or riverbed mining shall be followed:

i. The security feature of Transport Permit shall be as under:
a) Printed on Indian Banks' Association (IBA) approved Magnetic Ink Character
Recognition (MICR) Code paper.
b) Unique Barcode.
c) Unique Quick Response (QR) code.
d) Fugitive Ink Background.
e) Invisible Ink Mark.
f) Void Pantograph.
g) Watermark.

EC Identification No. - EC23B001KA116332     File No. - SEIAA 419 MIN 2021    Date of Issue EC - 17/03/2023        Page 6 of 16

100



iii. Scanning of Transport Permit or Receipt and Uploading on Server:
(a) Website: Scanning of receipt on mining site can be done through barcode
scanner and computer using the software;
(b) Android Application: Scanning on mining site can be done using Android
Application using smart phone. It will require intemet availability on SIM card;
(c) SMS: Transport Permit or Receipt shall be uploaded on seryer even by
sending SMS through mobile. Once Transport Permit or Receipt get uploaded,
an unique invoice code gets generated with its validity period.

iv. Proposed working of the system:
The State Mining Department should print the Transpo( Permit or Receipt with
security features enumerated at Paragraph I above and issue them to the mine
lease holder through the District Collector. Once these Transport Permits or
Receipts are issued, they would be uploaded on the server against that mine
lease area. Each receipt should be preferably with pre-fixed quantity, so the total
quantily gets determined for the receipts issued.

When the Transport Permit or Receipt barcode gets scanned and invoice is
generated, that particular barcode gets used and its validity time is recorded on
the server. So all the details of transporting of mined out material can be
captured on the server and the Transport Permit or Receipt cannot be reused.

v. Checking On Route:
The staff deployed for the purpose of checking of vehicles carrying mined
mineral should be in a position to check the validity of Transport Permit or
Receipt by scanning them using website, Android Application and SMS.

vi. Breakdown of Vehicle:
In case the Vehicle breakdown, the validity of Transport Permit or Receipt shall
be extended by sending SMS by driver in specific format to report breakdown of
vehicle. The server will register this information and register the breakdown.
The State can also establish a call centre, which can register breakdowns of such
vehicles and extend the validity period. The subsequent restart of the vehicle
also should be similarly reported to the server or call centre.

\

ii. Requirement at Mine Lease Site:
a) Small Size Plot (Up to 5 hectare): Android Based Smart Phone.
(b) Large Size Plots (More than 5 hectare): CCTV camera, Personal Computer
(PC), Intemet Connection, Power Back up.
(c) Access control of mine lease site.
(d) Arrangement for weight or approximation of weight of mined out mineral on
basis of volume of the trailer ofvehicle used

vii. Tracking of Vehicles:
The route of vehicle from source to destination can be tracked through the
system using check points, RFID Tags, and GPS tracking.

viii. Alerts or Report Generation and Action Review:
The system will enable the authorities to develop periodic report on different
parameters tike daily lifting repo(, vehicle log or history, lifting against
allocation, and total lifting. The system can be used to generate auto mails or
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SMS. This will enable the District Collector or District Magistrate to get all the

relevant details and shall enable the authority to block the scanning facility of
any site found to be indulged in inegularity. Whenever any authority intercepts
any vehicle transporting illegal sand, it shall get registered on the server and

shall be mandatory for the offrcer to fill in the report on action taken. Every
intercepted vehicle shall be tracked.

B. SPECIAL CONDITIONS:

The Ministry of Environment, Forest and Climate has constituted a Committee to
formulate the "Guidelines for Sustainable Sand Mining in the Country". The Guidelines,
inter-alia, included the following recommendations. The Project Proponent shall
implement the following special conditions so as to mitigate then environment impact of
mining activities:-

Impact
Category

S

No.
Environmental Conditions

Stakeholder

Engagement

1

The project proponent shall create stakeholder awiueness

and ability to raise concems and shall get it addressed.

2 Valid lease and all the permits is very much needed for
undertaking mining / quarrying acti\ ity.

3 Monitoring Committee including Local Panchayat, to

check on traffic due to transportation shall be established

and submit an annual report on the same.

4 The directions given by the Honble Supreme Court of
India vide order dated 27.02.2012 in Deepak Kumar case

ISLP(C) Nos. 19628-19629 of 20091 and order dated

05.08.2013 of the Honble National Green Tribunal in
application No. 17112013 may be strictly followed.

5 All the provisions made and restrictions imposed as covered

in the Minor.Minerdl Rule, shall be complied with,
particularly regarding Environment Management

Practices and its fund management and Payment of
compensation to the land owners.

Sustainable
Mining
Practices

6 District level Survey Report prepared and area suitable

for mining and area prohibited for mining identified

shall be adhered to.

7 No River sand mining be allowed in rainy season i.e.,5s
June to 15s October every year.

8 Annual replenishment report certified by an authorized

agency be prepared. In case the replenishment is lower
than the approved rate of production, then the mining
activity I production levels shall be decreased / stopped

accordingly till the replenishment is completed.

(
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9 Ultimate working depth shall be limited to the level fixed
in this Environmental Clearance from Riverbed level and

not less than one meter from the water level of the River
channel whichever is reached earlier. In hilly terrain this

depth be preferably restricted to one meter.

10 ln River flood plain mining a buffer of 3 meter to be left
from the River bank for mining.

1l Mining shall be done in layers of depth permitted as per this

clearance to avoid ponding effect and after first layer is

excavated, the process will be repeated for the next layers.

12. To maintain safety and stability of Riverbanks i.e. 3 meter

or 10% of the width of the River whichever is more will be

left intact as no mining zone.

13. No stream should be diverted for the purpose of sand

mining. No natual water course and/ or water resources

are obstructed due to mining operations.

14. No blasting shall be resorted to in River mining and without
permission at any other place.

15. Depending upon the location, thickness ofsand. deposition.

agricultural land,/Riverbed, the method of mining shall be

manual.

Identification
and

Preparation of
Mining Site

Mining should be done only in arca I stretch identified in
the District Level Survey Report suitable for mining and

so certified by the Sub- Divisional Level Committee after

site visit.
t'7 Mining should begin only after pucca pillar marking the

boundary of lease area is erected at the cost of the lease

holder after certification by the mining official and its geo

coordinates are made available to the District Level

Committee.

Monitoring the
Mining of
Mineral and its
Transportation

18 The EC holder shall keep a correct account of quantity of
mineral mined out, dispatched from the mine, mode of
fansport, registration number of vehicle, person in-charge

of vehicle and mine plan. This should be produced before

officers of Central Govemment and State for inspection.

19. For each mining lease site the access should be controlled

in a way that vehicles carrying mineral from that area are

tracked and accounted for.

20.

.//

\

16.

The State / District Level Environment Committee should

use technology like Bar Coding, Information and

Communications Technology (lCT), Web based and ICT
enabled services, mobile SMS App etc. to account for
weight of mineral being taken out of the lease area and the

number of trucks moving out with the mineral.
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2t. There should be regular monitoring ofthe mining activities

in the State to ensure effective compliance of stipulated EC

conditions and of the provisions under the Minor Mineral

Concessions Rules framed by the State Government.

22. Noise arising out of mining and processing shall be abated

and controlled at source to keep within permissible limit.
Noise

Management
23. Restricted working hours. Sand mining operation has to be

carried out between 6 am to 7 pm.

24. The pollution due to transportation load on the

environment will be effectively controlled and water

sprinkling will also be done regularly.

25. Air Pollution due to dust, exhaust emission or fumes during
mining and processing phase should be controlled and kept

in permissible limits specified under environmental laws.

Air Pollution
and Dust
Management

26. The mineral transportation shall be carried out through
covered trucks only and the vehicles carrying the mineral

shall not be overloaded. Wheel washing facility should be

installed and used.

Management

of
Visual Impact

27. 'the mining operations are to be done in a systematic

manner so that the operations shall create a major visual

impact on the site.

28. Restoration of flora affected by mining should be done

immediately. Twice the number of trees destrol'ed b1'

mining to be planted preferably of indigenous species.

Each EC holder should plant and maintain lor lease period

at least 5 trees per hectare in area near lease.

No mining lease shall be granted in the forest area without
forest clearance in accordance with the provisions of the

Forest Conservation Act. 1980 and the rules made

thereunder.

30. Protection ofturtle and bird habitats shall be ensured.

31. No felling of tree near quarry is allowed. For mining lease

within 10km of the National Park / Sanctuary or in Eco-

Sensitive Zone of the Protected Are4 recommendation of
Standing Committee of National Board of Wild Life
(NBWL) have to be obtained as per the Hon'ble Supreme

Court order in I.A. No. 460 of 2004.

Bio-Diversity

Pmtection

32 Spring sources should not be affected due

activities. Necessary Protection measures

incorporated.

t0

are

mlmng
to be

Management
of lnstability

33. Removal, stacking and utilization of top soil in mining are

should be ensured. Where top soil cannot be used

concurrently, it shall be stored separately for future use

29
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and Erosion keeping in view that the bacterial organism should not die

and should be spread nearby area.

34 Adequate steps shall be taken to check soil erosion and

control debris flow etc. by constructing suitable

engineering structures in a scientific way

35 Oversize material be used to control erosion and

movement of sediments

36. No overhangs shall be allowed to be formed due to mining
and mining shall not be allowed in area where subsidence

of rocks is likely to occur due to steep angle of slope.

No extraction of stone / boulder / sand in landslide prone

areas.

38 Controlled clearance of riparian vegetation to be

undertaken

Waste

Management

39. Site clearance and tidiness is very much needed to have

less visual impacl of mining.
40. Dumping of waste shall be done in earmarked places as

approved in Mining Plan.

41. Rubbish burial shall not be done in the Rivers

Pollution

Prevention

42. The EC holder shall take all possible precautions for the

protection of environment and control of pollution.

43.

Protection of
Infrastructure

14

45. For carrying out mining in proximity to any bridge or

embankment, appropriate safety zone (not less than 200

meters) should be worked out on case to case basis, taking

into account the structural parameters, location aspects and

flow rate, and no mining should be carried out in the safety

zone so worked out.

46 Mining activities shall not be done for mine lease where

mining can cause danger to site of flood protection works,

places of cultural, religious, historical, and archaeological

importance.

Enhancement 47. Vehicles used for transportation of sand are to be

permitted only with of fitness and PUC Certificates.

Effluent discharge shall be prevented and it should meet

the standards prescribed if discharged afier appropriate

treatment.

Mining shall not be undertaken in a mining lease located

in 200-500 meter of bridge, 200 meter upstream and

downstream of water supply / irrigation scheme, 100

meters fiom the edge of National Highway and railway
line. 50 meters from a reservoir, canal or building.25
meter from the edge of State Highway and l0 meters from

the edge of other roads except on special exemption by the

Sub-Divisional level Joint Inspection Committee.
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48. Junction at takeoff point of approach road with main road

be properly developed with proper width and geometry

required for safe movement of traffic by concession holder

at his own cost.

49.

Road Safety

50. No stacking allowed on road side along National

Highways.

51. The Project Proponent shall undertake phased restoration,

reclamation and rehabilitation of land affected by mining
and completes this work before abandonment of mine.

52. Restoration, reclamation and rehabilitation in cluster

should be done systematically and jointly by each EC

holder in that cluster. This should be appropriately

reflected as EC condition in each EC in cluster.

Closure and
Reclamation of
Mined Out
Area

53. Site specific plan with eco-restoration should be in place

and implemented.

54. Health and safety ofworkers should be taken care of.

55. Transport of mineral will not be done through villages /
habitations.

56. The Project Proponent shall make arrangement for
drinking water, hrst aid facility (along vvith species

specific anti-venom provisioning) in case ofemergency for
the workers.

57. Project Proponent shall implement the Disaster

Management Plan if the mine lease area is located in
Seismic Zone-lV. Project Proponent shall appoint a

Committee to have a check over any disasrer to wam
workers well before for the safety of the workers.

Emergency helpline number will be displayed at all levels.

Health and

Safety

58. Project Proponent shall appoint an Occupational Health

Specialist for Regular and Periodical medical examination
of the workers engaged in the Project and records

maintained; also, Occupational health check- ups for
workers having some ailments like BP, diabetes, habitual
smokers, etc. shall be undertaken once in six months and

necessary remedial/preventive measures taken
accordingly. Recommendations of National Institute for
Labour for ensuring good occupational environment for
mine workers would also be adopted.

Monitoring the 59 The Project Proponent shall report monitoring data on
replenishment, traffic management, levels of prpduction,

Project Proponent shall ensure that the road may not be

damaged due to transportation of the mineral; and

transport of minerals will be as per IRC Guidelines with
respect to complying with traffic congestion and density.

I

_2
(
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Impact
Mining

of River Bank erosion and maintenance of Road etc. to the

State Level Environment Impact Assessment Authority

along with half yearly monitoring report of EC conditions.

Mineral

Conservation

Use of altemate material such as M-sand in place of natural

River sand shall be encouraged in order to reduce stress on

natural eco-system.

C, GENERAL CONDITIONS:

l. No change in quarrying technology and scope of working should be made

without prior approval of the SEIAA Kamataka.

2. No change in the calendar plan including excavation, quantum of mineral and

waste should be made.

3. Digital processing ofthe entire lease area using remote sensing technique should

be done regularly once in five years for monitoring land use pattem and report

submitted to SEIAA Karnatak4 Department of Environment and Ecology, Govt.

oi Kamataka and the APCCF, Regional Office, MoEF. Bangalore.

4. It shall be ensured that the Ambient Air Quality parameters conform to the

norms prescribed by the MoEF, Govt. of Indi4 New Delhi.

5. Data on ambient ah quatity @Mro, PMz.s, SOz, NO^) should be regularly
submitted to the SEIAA Kamataka and the Regional Office, MoEF, Bangalore

and the State Potlution Control Board / Central Pollution Control Board once in
six monlhs.

6. Fugitive dust emission from all the sources should be controlled regularly. Water

spray arangement on haul roads, loading and unloading and at transfer points

should be provided and properly maintained.

7. Measures should be taken for control of noise levels below 85 dBA in the work

environment. Workers engaged in opeiations of IIEMM, etc should be provided

with earplugs / mulfs.

8. Waste water fiom the quarry should be properly collected, treated so as to

conform to the standards prescribed under GSR 422 (E) dated 19th may 1993

and 3lst December, 1993 or as amended from time to time' Oil and grease trap

shall be installed before discharge ofeffluents.

9. Personnel working in dusty areas should wear protective respiratory devices and

they should also be provided with adequate training and information on safety

and health aspects.

10. Occupational health surveillance program of the workers should be undertaken

periodically i.e. once in 3 months to observe any contractions due to exposure to

dust and take corrective measures, if needed. Quarterly report in this regard

should be submitted to the Department of Environment and Ecology, Gol't. of
Kamataka and the Kamataka State Pollution Control Board and the Regional

Office. MoE F. Bangalore.

11. The project proponent shall take all precautionary measures during quarrying

ion for conservation and protection of endangered fauna spottedoperat in the

60.
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study area. Action plan for conservation offlora and fauna shall be prepared and
implemented in consultation with the State Forest and Wildlife Department. The
proponent shall contribute towards the cost of implementation of the plan and /
or Regional Wildlife Management Plan for conservation of wild life. The
amount so contributed shall be included in the project cost. A copy ofthe action
plan may be submitted to the SEIAA, Department of Environment and Ecology,
Govt. of Kamataka, and the Regional Office, MoEF, Bangalore within 3 months.

12. The funds earmarked for environmental protection measures should be kept in
separate account and should not be diverted for other purpose. Year wise
expenditure should be reported to the SEIAA Kamataka, the Department of
Environment and Ecology, Golt. of Kamataka, and Ecology, Govemment of
Kamatak4 and the Regional Office, MoEF, Bangalore.

13. The project authorities should inform the SEIAA Kamataka, Department of
Environment and Ecology, Govt. of Kamataka, and the Regional Office, MoEF,
Bangalore regarding date of financial closures and final approval of the project
by the concemed authorities and the d,ate of start of land development work.

14. The APCCF, Regional Officd of MoEF, Bengaluru; the Department of
Environment and Ecology, Gort. of Kamataka and the Kamataka State Pollution
Control Board shall monitor compliance of the stipulated conditions. The project
authorities should extend firll co-operation to the Oflicer (S) of these offices by
fumishing the requisite data / information /monitoring reports.

15. The Half Yearly Compliance Reports (HYCRs) with its contents of a covering
letter, compliance reports, and environmental monitoring data has to be in PDF
format merged into a single document. The email should clearly mention the
name of project, EC No. & date,. period of submission and to be sent to the
Regional Office of MOEF&CC by email only at email ID rosz.bng-
mefcc@gov.in Hard copy of HYCRs shall not be acceptable.

16. The project proponent shall submit six monthly report on the status of the
implementation of ttre stipulated environmental safeguards to the SEIAA
Kamataka, Department of Environment and Ecology. Govemment of Kamataka
and the APCCF, Regional Office, MoEF, Bengaluru; the Central Pollution
Control Board and the Kamataka State Pollution Control Board.

17. A copy of the clearance letter will be marked to the concemed Panchayat. Local
NGO, if any, from whom suggestion / representation has been received while
processing the proposal.

18. The project proponent should display the conditions prominently at the entrance
of the project on a big panel board for the information ofthe public.

19. The Kamataka State Pollution Control Board should display a copy of the
clearance letter at the Regional office, District Industry Centre and Collector's
officei Tehsildar's office for 30 days.

20. The project authorities should adve(ise at least in two local newspapers widely
circulated, one of which shall be in the vernacular language of the locality
concemed, within 7 days of the issue of the clearance letter informing that the
project has been accorded environmental clearance and a copy of the clearance
letter is available with the State Pollution Control Board and also at
http://environmentclearance.nic.in website of the MoEF&CC and
http://seiaa.kamataka.eov.in website of SEIAA, Kamataka. A coDy of the sam

rh'-
e

EC Identification No. - EC23B001KA116332     File No. - SEIAA 419 MIN 2021    Date of Issue EC - 17/03/2023        Page 14 of 16

108



should be forwarded to the Department of Environment and Ecology,
Govemment of Kamataka and the Regional Office, MoEF&CC, Bangalore.

21. The Project Proponent shall provide a copy of the Environmental Clearance to
the concemed Village Panchayat, Taluk Panchayat and Zilla Panchayat / Local
municipal authorities.

22. This environmental clearance does not confer any right to the proponent on the
land proposed for quarrying until and unless quarry lease and all other statutory
clearance are obtained from the respective department/agencies.

23. Regular ambient air quality monitoring shall be carried out around each of the

working areas and records maintained.

24. The critical parameters such as such as RSPM (Particulate matter with size less

than l0micron i.e., PM10), NOx in the ambient air within the impact zone, shall
be monitored periodically.

25. Vehicular emissions should be kept under control and regularly monitored.
Measures shall be taken for maintenance of vehicles used in quarrying
operations and in transportation of blocks, so that they do not cause either noise
or air pollution.

26. Appropriate mitigation measures should be taken to prevent pollution of nearby

water bodies in consultation with the State Pollution Control Board.

27. Baseline data on health profile ofeach ofthe workers shall be maintained.

28. PAs should get the health checkup done for the quarry workers on quarterly
basis and submit report periodically.

29. The project authorities should undertake sample survey to generate data on pre-

project community health status within a radius of I km from proposed quarry.

30. Plantation monitoring programme during post project period lor ensuring

survival and growth rate 
9lnlantation 

in reclaimed area.

31. Conceating factual data or submission of false/fabricated data and failure to
comply with any of the conditions mentioned above may result in withdrawal of
this clearance and attract action under the provisions of Environmental
(Protection) Act. 1986.

32. The SEIAA, Kamataka reserves the right to withdraw the environmental
clearance subject to any change in the quarrying policy by the State Govemment

as may be applicable to this project.

33. The SEIAA or any other competent authority may alter / modifu the above

conditions or stipulate any further condition in the interest of environment
protection.

34. Failure to comply with any of the conditions mentioned above may result in
withdrawal of this clearance and attract action under the provisions of
Environment (Protection) Act, 1 986.

35. This Environmental Clearance issued subject to imposition of any other

condition to be imposed in accordance with orders of Hon'ble National Green

Tribunal or any other courts of law.

36. The above conditions will be enforced inter-alia, under the provisions of the

Water (Prevention & Control of Pollution) Act, 1974, the Air (Prevention &
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Control of Pollution) Act, 1981, the Environment (Protection) Act, 1986 and the

Public Liability Insurance Act, 1991 along with their amendments and rules

made there under.

37. A separate environmental management cell with suitable qualified personnel

shall be set-up under the control of a Senior Executive, who will report directly

to the Head of the organization. The Environment management committee

should be constituted with one ofthe member representing nearby village.

38. Any appeal against this environmental clearance shall lie with the National

Green iribunal, if prefened, within a period of 30 days as prescribed under

Section I 6 of the National Green Tribunal Act, 201 0.

39. In case of any material supported by documents/ court orders which is contrary to

the claim of the applicant and material facts produced, the SEIAA reserves the

right to withdraw the EC at any point of time.

Additional Conditions:

I . Dust suppression measures have to be strictly followed.

2. The PP shall utilize the permission as per the Sand policy of the GoK Notilication No.

CI 343 MMN 2019 (Pa( 7) dated 01.12.2021.

3. [n case the replenishment is lower than the approved rate of production. then the

mining activity / production levels shall be decreased / stopped accordingly till the

replenishment is completed.

4. The proponent shall stabilize the river bank u,ith waste materials like pebbles and

planting the khus grass and suitable plant species.

5. The PP Shall abide by the Sustainable sand mining guidelines 2016 and Enforcement

& Monitoring Guidelines 2020 and strictll' adhere by the Hon'ble NGI' Directions in

O.A 194/2020 dated 15.09.2022 and directionrtherein.

Yours faithlully.

1

u[*,,1
{aem(e
$etee

ohan Raj V)
r Secretary
Kamataka t\q) I JCopy to:

l. The Secretary, Ministry of Environment & Forests and Climate Change Indira
Paryavaran Bhavan, Jor Bagh Road, Aliganj, New Delhi-l l0 003.

2. The Director, Department of Mines and Geology, Khanija Bhavan, Race course

road. Bangalore - 560 001 .

3. The Member Secretary, Kamataka State Pollution Control Board, Bangalore.

4. The APCCF, Regional Offrce, Ministry of Environment & Forests (SZ),

Kendriya Sadan, IV Floor, E & F Wings, l Tth Main Road, Koramangala II
Block, Bengaluru - 560 034.

5. Guard File.
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 Government of India
Ministry of Environment, Forest and Climate Change

(Issued by the State Environment Impact Assessment
Authority(SEIAA), KARNATAKA)

To,

The OWNER
 THE HUTTI GOLD MINES COMPANY LIMITED
3rd FLOOR, KHB SHOPPING COMPLEX, NATIONAL GAMES VILLAGE,
KORMANGALA, BANGALORE  -560047

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

Sir/Madam,
                   This is in reference to your application for Environmental Clearance (EC)
in respect of  project submit ted to the SEIAA vide proposal number
SIA/KA/MIN/404155/2022 dated 16 Dec 2022. The particulars of the environmental
clearance granted to the project are as below.

1. EC Identification No. EC23B001KA186190
2. File No. SEIAA 416 MIN 2021
3. Project Type New
4. Category B
5. Project/Activity including

Schedule No.
1(a) Mining of minerals

6. Name of Project KARKIHALLI SAND BLOCK
7. Name of Company/Organization  THE HUTTI GOLD MINES COMPANY

LIMITED
8. Location of Project KARNATAKA
9. TOR Date N/A

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

Date: 17/03/2023

(e-signed)
Sri Vijay Mohan Raj V.,IFS

Member Secretary
SEIAA - (KARNATAKA)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.
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State level Environment lmpact Assessment Authority-lhrnataka
(Constituted by MoEF, Government of lndia, under section 3(3) of E(P) Act, 1986)

No. Sl'llAA 116 MIN 2021

To,
The Managing Director
M/s Hutti Gold Mines Co . Ltd,.
3'd Floor, KHB Shopping Complex,
National Games Village, Koramangala
Bangalore - 560047

Sir,

Sub: Quarrying Ordinary Sand Project at Karkihalti Sand Block -03

Project in Krishna River Bed adjacent to Sy. Nos. 3512 & 3612 of
Karkihalli Village, Devadurga Taluli. Raichur District ( 12-00

Acres) by lvUs. Hutti Gold Mines Company Limited - lssue of
F,nvironmental Clearance - *:t; 

* *
This has reference to 1'our online application daled 25rh August 2021 bearing

proposal No. SIA/KA,/MIN/66930/2021 and EIA application bearing proposal No.

SIA/KA/MINi4O415512122 dated 16th December 2022 addressed 10 SIllAA. Kamataka

and subsequent letters addressed to SEIAA,/SEAC, Kamataka seeking prior
environmental clearance for the above project under the EIA Notiflcation. 2006. The
proposal has been appraised as per prescribed procedure in the light of the provisions
under the EIA Notification. 2006 on the basis of the mandatorl documents enclosed

with the application viz.. the Application in Form l. Pre-feasibility Report. EMP /EIA
Report, mining Plan for the proposed quarry of ordinary River Sand and the additional
clarifications fumished in response to the observations of the SEAC. Kamataka.

2. Ordinary River Sand Quarry: Extent: 12.00 Acres in Krishna River Bed adjacent

to Sy. Nos. 3512 & 3612 of Karkihalli Village, Devadurga Taluk. Raichur District,
Kamataka. The total quarry lease area of the project is 12.00 Acres which is a

Govemment land. Out of 12.00 Acres 9.34 Acres area is used for Quarrying and 2.66
Acres area is used for buffer zone. During the operation about 32,51 0 Tonnes of waste

will be handled for a period offive years. The water requirement for the project is 4.00
KLD will be met by Bore wells from the nearby villages. The area is located in Survey
of India Topo Sheet No. 56 tV3 bounded by following co-ordinates of WGS-84.

Boundary points Latitude Longitude
BP-A N 16" 31'32.96" E 77'00',09.36'

BP.A N l6'31'32.16" E 77"00', 15.t5"
BP-A N l6'31',23.01" E 77"00' t5.19'
BP-A N l6'31',23.94" E 77"00'09.39"

Room No. 706, 7th Floor,4th Gate, M.S. Building, Bangalore - 560 001 Phone : 080-2203249
Website : http://environmentclearance.nic.in http://seiaa.karnataka.gov.in e-mail : msseiaa

7 Fa\: bao-2225437 7
rnatakL@gmail.com
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Working will be as per the Sustainable Sand Mining Management guidelines
2016 issued by the MoEF & CC, Govemment of lndia. The Senior Geologist / Deputy
Director, Department ol Mines and Geology, Raichur has approved Quarrying plan on
23.10.2020.It is repo(ed that the lease area do not attract General Conditions specified
in the EIA Notification. 2006 and the amendments made thereon.

3. The project proposal has been considered by SEAC during the meeting held on 29th

September 2021 and recommended to SEIAA for issue of standard ToRs. The Authority
during the meeting held on 8th November 2021 decided to issue ToR as recommended
by SEAC for conducting Environment Impact Assessment Study in accordance with
EIA Notification, 2006. Accordingly, the ToR was issued on 06.12.2021. The EIA has
been conducted by Sneha Hi Tech Products, Maruthinagar, Chandra Layout, Bangalore
- 560027 who have been accredited from NABET vide certificate No:
NABET/EIA/I619/1A0028. Public Hearing was held on 14.06.2022. The Final
Environmental lmpact Assessment report has been submitted ot 08.ll . 2022.

4. Based on the information submitted by you, presentation made by you and your
consultant, the State Level Expert Appraisal Committee (SEAC) examined the proposal
in the meeting held on 21't, 22d aad 23d December 2022 ard has recommended for
issue of Environmental Clearance as per approved quarry plan.

A. SPECIFIC CONDITIONS:

l. Validity of this Environmental Clearance is limited to 5 years from the date of
issue of this letter.

2. Quarry plan approved by the Department of Mines and Ceology shall be strictly
implemented and shall not be operated beyond the validity period of the
approved quarry plan.

3. Quarrying shall be undertaken strictly in accordance with provisions of MM
(D&R) Act 1957 / KMMC RULES-1994.

4. All the conditions stipulated in the Consent for establishment issued
(lf applicable) by the Karnataka State Pollution Control Board should be
effectively implemented.

5. Use of mechanized boats fitted with engines and suction pumps are strictly
prohibited.

6. Quarrying below water level shall not be undertaken.
7. No drilling and blasting operations shall not be undertaken
8. The quarrying of sand shall be undertaken only to a depth of One meter as

specified in the Quarrying plan and the RL of the river bed shall not be less than
349 MAMSL in the upper reach and 346 MAMSL at lower reac

5. The State Environment knpact Assessment Authority (SEIAA), Kamataka has
considered the application in their meeting held on lls January 2023 in accordance
with the EIA Notification 2006 and hereby accords environmenlal clearance under lhe
provisions there of to the above-mentioned The Hutti Gold Mines Co. l.td lbr Quarry ing
of Ordinary' River Sand Quarry as recommended by State Expert Appraisal Comminee
(SEACI) for production capacity 58,51I Tonnes per annum for a period of 5 years. 'l he
working will be open cast and semi - mechanized method involving quarry lease area ol
l8-00 Acres subject to implementation of the following conditions and environmental
sa1-eguards.
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9. The quarrying operations shall not intersect ground water table. Prior approval
of the SEIAA / Ministry of Environment & Forests and Central Ground Water
Authority shall be obtained for quarrying below water table.

10. The project proponent shall ensure that no natural water force and/ or water
resources are obstructed due to mining operations.

1 I . The topsoil if any should be stacked at earmarked site only and should not be

kept unutilized for a period more than 3 years. The topsoil should be used lor
reclamation and plantation.

12. Waste rocV pebbles/clay, etc. shall be stacked appropriately in such a way that it
does not obslruct the natural hydrology and shall be used for backfilling of
mined out pits.

l3.No sand mining / transportation from the sand mining shall be undertaken
between 6 PM to 6 AM.

14. The project authority should implement suitable conservation measures to
augment ground water resources in the area in consultation with the Regional
Director, Central Ground Water Board within 3 months and report be submitted
to the Authority.

15. Mineral handling area shall be povided with the adequate number of high
efficiency dust extraction system. Loading and unloading areas including all the

transfer points should also have efficient dust control anangements. These

should be properly maintained and operated.
t6. The project proponent shall submit commitment from the competent authority

for drawl of requisite quantity of water for the project before starting work on

the project.
17. Suitable rainwater harvesting measures on long-term shall be planned and

implemented in consultation with Regional' Director, Central Ground Waler
Board for complete rain water harvesting by constructing check dams/converting
quarried pits to rain water harvesting ponds.

18. Consent to operate if applicable shall be obtained from State Pollution Control
Board prior to start of production from the quarry.

19. Proper sanitary facilities should b€ installed for the colony/work place. Domestic
waste generated should be disposed in a scientific manner. Proper first aid
facilities and health care facilities should be provided for the labourers.

20. Site specific eco restoration plan shall be implemented.
21. The project proponent shall delineate Quarry Closure Plan/ exit protocol to

rehabilitate the quarried out land to match its surrounding land use including
removal, storage and reuse of waste rock from quarry area to cover reclaimed
area. Post Quarry Land Use Plan with rehabilitation of quarried out area (with
Plan and Section) provided and submit to SEIAA.

22. Particulars of production and dispatch shall be provided by the quarry owner
yearly.

23. The infiastructure of transport roads should be improved collectively by the
quarry owners ofthe area.

24. Link road from quarry site to main road shall be maintained and black topped by
the project proponent.

25. Effective safeguard measures, such as regular water sprinkling shall be carried
out in critical .ueas prone to air pollution and having high levels of particulate
matter such as around loading and unloading point and all transfer points.
Extensive water sprinkling shall be carried out on haul roads. It should be

ensured that the Ambient Air Quality pammeters conform to the no

l--J

S

prescribed by the Central Pollution Control Board in this regard.
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26. The quarry lease area to be properly demarcated using the latJong coordinates
and duly erecting 4 feet concrete/granite pillats on the ground.

27. No quarrying shall be undertaken outside the lease area.
28. The project Authorities shall maintain a margin of 7.5 meters along the lease

boundary except in case where common boundary working permission is
obtained from the competent authority.

29. Haulage approach road should not be tkough village titt the main road is
reached.

30. The project authorities shall get the annual health checkup of quarry workers as

well as people in the nearest vicinity of the quarry for respiratory diseases such
as silicosis and maintain records. Appropriate care shall be taken for remedy in
case olprevalence ofsuch health disorders.

31. ClearanceA,lOC from the competent authority shall be obtained for
transportation of water by tankers in order to avoid hardship to the competitive
users

32. The project proponent shall strictly adhere to the norms and guidelines issued
with regard to quarrying of sand in the patta land in the Karnalaka Minor
Mineral (Concession Rule).

33. Solid waste,/hazardous waste generated in the mines/quarry needs to addressed in
accordance to the Solid Waste Management Rules, 2016 lHazardous & Other
Waste Management Rules, 2016

34. Ambient air quality monitoring stations as prescribed in the statue be established
for monitoring of pollutants, narnely PMro, PMu s, SOz and NOx. Location of the
stations shall be decided based on the meteorological data, topographical
features and environmentally and ecologically sensitive targets in consultation
with the State Pollution Control Board wherever applicable.

35. This Environmental Cleaance is granted subject to obtaining prior clearance
from Forestry and Wild Life angle including clearance from the Standing
Committee of the National Board for Wildlife as applicable. Fu(her this
Environmental Clearance does not necessarily implies that Forestry and Witdtife
Clearance shall be granted to the project and that the proposal for Forestry and
Wildlife Clearance shall be considercd by the respective Authorities on their
merits and decision taken. The investment mdde in the project if any based on
Environmental Clearance so ganted in anticipation from the forestry and wild
life angle shall be entirely at the cost and risk of the project proponent and the
SEIAA-Kamataka shall not be responsible in this regard in any mamer.

36. Regular monitoring of ground water level and quality shall be carried out in and
around the mine/quarry lease area by establishing a network of existing wells
and constructing new piezometers during the Quarrying operations. The
monitoring of ground water levels shall be canied out four times a year i.e. pre-
monsoon, monsoon, post-monsoon and winter. The ground water quality shall
be monitored once a year, and the data thus collected shall be sent regularly to
MoEF&CC,&.O.

37. Monitoring of water quality upstream and downstream of water bodies shall be
carried out once in six months and record of monitoring data shall be maintained
and submitted to the Ministry of Environment, Forest and Climate
Change/Regional Office

38. The noise level survey shall be carried out as per the prescribed guidelines to
assess noise exposue of the workmen at nrlnerable points in the mine premi
and report in this regard shall be submitted to the Ministry/RO on six-mont
basis.

)
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39. The company i project proponent shall have a well laid down environmental
policy duly approved by the Board of Directors. The environmental policy
should prescribe for standard operating procedures to have proper checks and
balances and to bring into focus any infringements/deviation/violation of the
environmental i forest / wildlife norms / conditions. The company / Project
proponent shall have defined system of reporting infringements / deviation /
violation of the environmental / forest / wildlife norms / conditions and / or
shareholders / stake holders. The copy of the board resolution in this regard shall
be submitted to the MoEF&CC as a part of six-monthly report.

40. Action plan for implementing EMP and environmental conditions along with
responsibility matrix of the company shall be prepared and shall be duly
approved by competent authority. The year wise funds earmarked for
environmental protection measures shall be kept in separate account and not to
be diverted for any other purpose. Year wise progress of implementation of
action plan shall be reported to the Ministry/Regional Office along with the Six
Monthly Compliance Report

41. Self-environmental audit shall be conducted annually. Every two three third
party environmental audit shall be carried ouI"

42. The project proponent shall upload the status of compliance of the stipulated
environment clearance conditions, including results of monitored data on their
website and update the same on half-yearly basis.

43. The project proponent shall submit the environmental statement for each

financial year in Form-V to the concemed State Pollution Control Board as

prescribed under the Environment (Protection) Rules, 1986, as amended

subsequently and put on the website of the company.
44. The project authorities shall inform to the Regional Office of the MoEF&CC

regarding commencement of Quarrying operations.
45. No further expansion or modifications in tle project shall be carried out without

prior approval of the Minisry of Environmen! Forests and Climate Change
(MoEF&CC/ SEIAA, Kamataka.

46. The Project Proponent shall comply with provision contained in OM vide F. No.
22-6512017 -lA.lII Dated 20s October 2020, of the Ministry of Environment,
Forest and Climate Change as applicable, regarding Corporate Environment
Responsibility and shall execute the action of afforestation on either side of
Krishna river North & South of Karkihalli Sand Black for I km. as submitted
vide letter dated on 15.03.2023.

47. The proiect authorities shall stabilize the river bank with waste materials like
pebbles and planting with khus grass and suitable plant species.

48. The following procedure laid down in Appendix XII of the EIA Notification,
2006 (as amended vide Notification No. 5.0. 141 (E) dated 15th January 2016)
for monitoring of sand mining or riverbed mining shall be followed:

i. The security feature of Transport Permit shall be as under:
a) Printed on Indian Banks' Association (lBA) approved Magnetic Ink Character
Recognition (MICR) Code paper.
b) Unique Barcode.
c) Unique Quick Response (QR) code.
d) Fugitive Ink Background.
e) Invisible Ink Mark.
f) Void Pantograph.
g) Watermark.
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ii. Requirement at Mine Lease Site:
a) Small Size Plot (Up to 5 hectare): Android Based Smart Phone.
(b) Large Size Plots (More than 5 hectare): CCTV camera, Personal Computer
(PC). Intemet Connection, Power Back up.
(c) Access control of mine lease site.
(d) Arrangement for weight or approximation of weight of mined out mineral on
basis of volume ofthe trailer ofvehicle used

iii. Scanning of Transport Permit or Receipt and Uploading on Server:
(a) Website: Scanning of receipt on mining site can be done through barcode
scanner and computer using the software;
(b) Android Application: Scanning on mining site can be done using Android
Application using smart phone. It will require intemet availability on SIM card;
(c) SMS: Transport Permit or Receipt shall be uploaded on seryer even by
sending SMS through mobile. Once Transport Permit or Receipt get uploaded,
an unique invoice code gets generated with its validity period.

r'. Checking On Route:
T'he stalf deployed lbr the purpose of checking of vehicles carrying nrined
mineral should be in a position to check the validity of Transport Permit or
Receipt by scanning them using website. Android Application and SMS.

vi. Breakdown of Vehicte:
In case the Vehicle breakdown, the validity of Transport Permit or Receipt shall
be extended by sending SMS by driver in specific format to report breakdown of
vehicle. The server will register this information and register the breakdown.
The State can also establish a call centre, which can register breakdowns of such
vehicles and extend the validity period. The subsequent restart of the vehicle
also should be similarly reported to the server or call centre.

vii. Tracking of Vehicles:
The route of vehicle from source to destination can be tracked through the
system using check points, RFID Tags, and CPS tracking.

The system will enable the authorities to develop periodic report on different
parameters like daily lifting report, vehicle log or history, lifting again
allocation, and total lifting. The system can be used to generate auto mails or

\

iv. Proposed working of the system:
'l he State Mining Department should print the Transport Permit or Receipt with
sccurity features enumerated at Paragraph 1 above and issue them to the mine
lease holder through the District Collector. Once these Transport Pemtits or
Receipts are issued, they would be uploaded on the server against that mine
lease area. Each receipt should be preferabl.v rvith pre-tixed quantit). so the total
quantit]' gets determined for the receipts issued.
When the Transport Permit or Receipt barcode gets scanned and invoice is
generated, that particular barcode gets used and its validity time is recorded on
the server. So all the details of transporting of mined out material can be
captured on the server and the Transport Permit or Receipt cannot be reuscd.

viii. Alerts or Repo( Generation and Action Review:
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SMS. This will enable the District Collector or District Magistrate to get all the
relevant details and shall enable the authority to block the scanning facility of
any site found to be indulged in irregularity. Whenever any authority intercepts
any vehicle transporting illegal sand, it shall get registered on the server and
shall be mandatory for the officer to fill in the report on action taken. Every
intercepted vehicle shall be tracked.

B. SPECIAL CONDITIONS:

The Ministry of Environment, Forest and Climate has constituted a Committee to
formulate the "Guidelines for Sustainable Sand Mining in the Country". The Guidelines,
inter-alia, included the following recommendations. The Project Proponent shall
implement the following special conditions so as to mitigate then environment impact of
mining activities:-

Impact
Category

S

No.
Environmental Conditions

I The project proponent shall create stakeholder awareness

and ability to raise concems and shall get it addressed.

Valid lease and all the permits is very much needcd lor
undenaking mining I quarrying activity.

t Monitoring Committee including Local Panchayat. to

check on traffic due to transportation shall be established

aad submit an annual report on the same.

4 The directions given by the Hon'ble Supreme Court of
India vide order dated 27.02.2012 in Deepak Kumar case

[SLP(C) Nos. 19628-19629 of 2009) and order dated

05.08.2013 of the Hon'ble National Green Tribunal in

application No. l7ll2013 may be strictly follorved.

Stakeholder

Engagement

All the provisions made and restrictions imposed as covered

in the Minor Mineral Rule. shall be complied r.vith.

particularly regarding Environment Management

Practices and its fund managcment and Paymenl of
compensation to the land o*'ners.

6 District level Survey Report prepared and area suitable

for mining and area prohibited for mining identified
shall be adhered to-

7 No River sand mining be allowed in rainy season i.e.,5th

June to l5s October every year.

Annual replenishment report certified by an authorized

agency be prepared. In case the replenishment is lower

than the approved rate of production, then the mining
activity / production levels shall be decreased / stopped

accordingly till the replenishment is completed.

Sustainable
Mining
Practices

9 Ultimate working depth shall be limited to the level fixed
in this Environmental Clearance from Riverbed level afl

2.

5.

8.

I
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not less than one meter from the water level of the River
channel whichever is reached earlier. In hilly terrain this

depth be preferably restricted to one meter.

10. In River flood plain mining a buffer of 3 meter to be left
from the River bank for mining.

lt. Mining shall be done in layers of depth permitted as per this

clearance to avoid ponding effect and after first layer is
excavated, the process will be repeated for the next layers.

t2 To maintain safety and stability of Riverbanks i.e. 3 meter

or 10% olthe width of the River whichever is more will be

left intact as no mining zone.

No stream should be diverted for the purpose of sand

mining. No natural water course and/ or water resources

are obstructed due to mining operations.

14. No blasting shall be resorted to in River mining and without
permission at any other place.

15. Depending upon the location. thickness ofsand, deposition.

agricultural land,iRiverbed, the method of mining shall be

manual.

16. Mining should be done only in area I stretch identifled in
the Distriot Level Survey Report suitable for mining and

so certified by the Sub- Divisional Level Committee afier

site visit.

Identification
and
Preparation of
Mining Site

17. Mining should begin only alier pucca pillar marking the

boundary of lease area is erected at the cost of thc lcase

holder after certification by the mining ofiicial and its geo

coordinates are made available to the District Level

Committee.

18. The EC holder shall keep a correct account ol quantity ol
mineral mined out, dispatched from the mine, mode of
transport, registration number of vehicle, person in-charge

of vehicle and mine plan. This should be produced before

officers of Central Govemment and State for inspection.

l9 For each mining lease site the access should be controlled
in a way that vehicles carrying mineral from that area are

tracked and accounted for.

21. There should be regular monitoring of the mining activities
in the State to ensure effective compliance of stipulated EC

'1

13.

20. The State / District Level Environment Committee should

use technology like Bar Coding, Information and

Communications Technology (lCT), Web based and ICT
enabled services, mobile SMS App etc. to account for
weight of mineral being taken out of the lease area and the

number of trucks moving out with the mineral.

Monitoring the

Mining of
Mineral and its
Transportation
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conditions and of the provisions under the Minor Mineral

Concessions Rules framed by the State Govemment.

Noise

Management

Noise arising out of mining and processing shall be abated

and controlled at source to keep within permissible limit.
23. Restricted working hours. Sand mining operation has to be

carried out between 6 am to 7 pm.

Air Pollution
and Dust
Management

24. The pollution due to transportation load on the

environment will be effectively controlled and water

sprinkling will also be done regularly.

25. Air Pollution due to dust, exhaust emission or fumes during
mining and processing phase should be controlled and kept

in permissible limits specified under environmental laws.

The mineral transportation shall be carried out through

covered trucks only and the vehicles carrying the mineral

shall not be overloaded.. Wheel washing facility should be

installed and used.

Management
of
Visual Impact

27 The mining operations are to be done in a systematic

manner so that the operations shall create a major visual

impact on the site.

Bio-Diversity
Protection

28. Restoration of flora afiected by mining should be done

immediately. Twice the number of trees destroyed by
mining to be planted preferably of indigenous species.

Each IIC holder should plant and maintain for lease period

at least 5 trees per hectare in area near lease.

29 No mining lease shall be granted in the lbrest area rvithout

forest clearance in accordance with the provisions ol the

Forest Conservation Act, 1 980 and thc rules made

thereunder.

30. Protection ofturtle and bird habitats shall be ensured.

31. No felling of tree near quarry is allowed. For mining lease

within lOkm of the National Park / Sanctuary or in Eco-

Sensitive Zone of the Protected Area, recommendation of
Standing Committee of National Board of Witd Life
(NBWL) have to be obtained as per the Hon'ble Supreme

Court order in I.A. No. 460 of 2004.

)2. Spring sources should not be affected due to mining
activities. Necessary Protection measures are to be

incorporated.

Management
of Instability
and Erosion

33

I

22.

26.

Removal, stacking and utilization of top soil in mining are

should be ensured. Where top soil cannot be used

concurrently, it shall be stored separately for future use

keeping in view that the bacterial organism should not die

and should be spread nearby area.
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34. Adequate steps shall be taken to check soil erosion and

control debris flow etc. by constructing suitable

engineering structures in a scientific way

35. Oversize material be used to control erosion and

movement of sediments

No overhangs shall be allowed to be formed due to mining
and mining shall not be allowed in area where subsidence

of rocks is likely to occur due to steep angle of slope.

No extraction of stone / boulder / sand in landslide prone

areas.

38. Controlled clearance of riparian vegetation to be

undertaken

Waste

Management

39. Site clearance and tidiness is very much needed to have

less visual impact of mining.

40 Dumping of waste shall be done in earmarked places as

approved in Mining Plan.

4t Rubbish burial shall not be done in the Rivers.

42 The EC holder shall take all possible prccautions for the

protection of environment and control ofpollution.
43. Effluenl discharge shall be prevented and it should meet

the standards prescribed if discharged after appropriate

treatment.

Protection of
Infrastructure

44 Mining shall not be undertalien in a mining lease located

in 200-500 meter of bridge. 200 mctcr upstream and

downstream of water supply / inigation scheme. 100

meters lrom the edge of National Highw'ay and railway
line. 50 meters from a reservoir. cani:l or huilding. 25

meter from the edge of State Highway and I 0 meters from
the edge olother roads except on special exemption by the

Sub-Divisional level Joint Inspection Committee.

45. For carrying out mining in proximity to any bridge or
embankment, appropriate safety zone (not less than 200

meters) should be worked out on case to case basis, taking
into account the structural parameters, location aspects and

flow rate, and no mining should be carried out in the safety

zone so worked out.

46 Mining activities shall not be done for mine lease where

mining can cause danger to site of flood protection works,
places of cultural, religious, historical, and archaeological

importance.

Enhancement

Road Safety

Vehicles used for transportation of sand are to be

permitted only with of fitness and PUC Certificates.

48.

f

\

36.

37.

Pollution
Prevention

Junction at takeoff point of approach road with main road

be properly developed with proper width and geometry

/
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required for safe movement of traffic by concession holder

at his own cost.

49. Project Proponent shall ensure that the road may not be

damaged due to transportation of the mineral; and

transport of minerals will be as per IRC Guidelines with
respect to complying with traffic congestion and density.

50. No stacking allowed on road side along National

Highways.

51. The Project Proponent shall undertake phased restoration,

reclamation and rehabilitation of land affected by mining

and completes this work before abandonment of mine.

52. Restoration. reclamation and rehabilitation in cluster

should be done systematically and jointly by each EC

holder in that cluster. This should be appropriately

reflected as EC condition in each EC in cluster.

Closure and
Reclamation of
Mined Out
Area

53. Site specific plan with eco-restoration should be in place

and implemented.

54. Health and safety ofworkers sbould be taken care of.

Transport of mineral will not be done through villagcs /
habitations.

55.

56. The Project Proponent shall make arrangemcnt fbr

drinking water, first aid facility (along with species

specific anti-venom provisioning) in case ofemergency lor

the q,orkers.

57. Project Proponent shall implement the Disaster

Managemenl Plan if the mine lease area is located in

Seismic Zone-IV. Project Proponent shall appoint a

Committee to have a check over any disaster to wam

workers well before for the sal'ety of the workers.

Emergency helpline number will be displayed at all levels.

58. Project Proponent shall appoint an Occupational Health

Specialist for Regular and Periodical medical examination

of the workers engaged in the Project and records

maintained; also, Occupational health check- ups for
workers having some ailments like BP, diabetes, habitual

smokers, etc. shall be undertaken once in six months and

necessary remedial/preventive measures taken

accordingly. Recommendations of National Institute for
Labour for ensuring good occupational environment for
mine workers would also be adopted.

Health and

Safety

Monitoring the
Impact of
Mining

59 The Project Proponent shall report monitoring data on

replenishment, traffic management, levels of production,

River Bank erosion and maintenance of Road etc. to the

State Level Environment Impact Assessment Autlority

t

I
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along with half yearly monitoring report of EC conditions.

Mineral

Conservation

60 Use of altemate material such as M-sand in place of natural

fuver sand shall be encouraged in order to reduce stress on
natural eco-system.

C. GENERAL CONDITIONS:

I . No change in quarrying technology and scope of working should be made
without prior approval of the SEIAA Kamataka.

2. No change in the calendar plan including excavation, quantum of mineral and
waste should be made.

3. Digital processing ofthe entire lease area using remote sensing technique should
be done regularly once in five years for monitoring land use pattem and report
submitted to SEIAA Kamatak4 Department of Environment and Ecology, Gort.
of Kamataka and the APCCF, Regional Office, MoEF, Bangalore.

4. It shall be ensured that the Ambient Air Quality parameters conlorm to the
norms prescribed by the MoEF, Gort. of Indi4 New Delhi.

5. Data on ambient air quality @Mro, PMz.s, SOz, NO.) should be regularly
submitted to the SEIAA Kamataka and the Regional Office, MoEF, Bangalore
and the State Pollution Coltrol Board / Central Pollution Control Board once in
six months.

6. Fugitive dust emission from all the sources should be controlled regularly. Water
spray iurangement on haul roads, loading and unloading and at transfer points
should be provided and pmperly maintained.

7. Measures should be taken for control of noise levels below 85 dBA in the work
environment. Workers engaged in operations of HEMM, etc should be provided
with earplugs i muffs.

8. Waste water from the quarry should be propedy collected, treated so as to
conform to the standards prescribed under GSR 422 (E) daled l9th may 1993
and 31st December, 1993 or as amended from time to time. Oil and grease trap
shall be installed before discharge ofeffluents.

9. Personnel working in dusty areas should wear protective respiratory devices and
they should also be provided with adequate training and information on safety
and health aspects.

10. Occupational health surveillance program of the workers should be undertaken
periodically i.e. once in 3 months to observe any contractions due to exposure to
dust and take corrective measures, if needed. Quarterty report in this regard
should be submitted to the Department of Environment and Ecology, Golt. of
Kamataka and the Kamataka State Pollution Control Board and the Regional
Office, MoEF, Bangalore.

11. The project proponent shall take all precautionary measures during quarrying
operation for conservation and protection of endangered fauna spotted in the
study area. Action plan for conservation offlora and fauna shall be prepared and
implemented in consultation with the State Forest and Wildlile Department. The
proponent shall contribute towards the cost of implementation of the plan and /

\

I
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or Regional Wildlife Management Plan for conservation of witd life. The
amount so contributed shall be included in the project cost. A copy ofthe action
plan may be submitted to the SEIAA, Department of Environment and Ecology,
Gort. of Kamataka" and the Regional Office, MoEF, Bangalore within 3 months.

12. The funds earmarked for environmental protection measures should be kept in
separate account and should not be diverted for other purpose. Year wise
expenditure should be reported to the SEIAA Kamataka" the Department of
Environment and Ecology, Gort. ol Kamataka, and Ecology. Govemment ol
Kamataka, and the Regional Office, MoEF, Bangalore.

13. The project authorities should inform the SEIAA Kamataka, Department of
Environment and Ecology, Gol't. of Kamataka, and the Regional Office, MoEF,
Bangalore regarding dale of financial closures and final approval of the project
by the concerned authorities and the date ofsta( of land development work.

t 4. The APCCF, Regional Office of MoEF, Bengaluru; the Department of
Environment and Ecology, Govt. of Kamataka and the Karnataka State Pollution
Control Board shall monitor compliance ofthe stipulated conditions. The project
authorities should extend firll co-operation to the Officer (S) of these offices by
fumishing the requisite data / information /monitoring reports.

15. The Half Yearly Compliance Reports (HYCRs) with its contents of a covering
letter, compliance reports, and environmental monitoring data has to be in PDF
format merged into a single document. The email should clearly mention the

name of projec! EC No. & date, period of submission and to be sent to the

Regional Office of MOEF&CC by email only at email ID rosz.bng-
mefcc@gov.in Hard copy of HYCRs shall not be acceptable.

l6.The project proponent shall submit six monthly report on the status of the
implementation of the stipulated environmental safeguards to the SEIAA
Kamataka, Department of Environment and Ecology, Govemment of Kamataka
and the APCCF, Regional Office, MoEF, Bengaluru; the Central Pollution
Control Board and the Kamataka State Pollution Control Board.

17. A copy of the clearance letter will be marked to the concemed Panchayat. Local
NGO, if any, from whom suggestion / representation has been received while
processing the proposal.

18. The project proponent should display the conditions prominently at the entrance

ofthe project on a big panel board for the information ofthe public.

19. The Kamataka State Pollution Control Board should display a copy of the

clearance letter at the Regional office, District Industry Centre and Collector's
office/ Tehsildar's office for 30 days.

20. The project authorities should adve(ise at least in two local newspapers widely
circulated, one of which shall be in the vernacular language of the locality
concemed, within 7 days of the issue of the clearance letter informing that the
project has been accorded environmental clearance and a copy of the clearance
letter is available with the State Pollution Control Board and also at

http://environmentclearance.nic.in website of the MoEF&CC and

http:i/seiaa.kamalaka.s.ov.in website of SEIAA, Kamataka. A copy of the same

should be forwarded to the Department of Environment and Ecology,
Govemment of Kamataka and the Regional Office, MoEF&CC, Bangalore.

(l__
I

EC Identification No. - EC23B001KA186190     File No. - SEIAA 416 MIN 2021    Date of Issue EC - 17/03/2023        Page 14 of 16

124



21. The Project Proponent shall provide a copy of the Environmental Clearance to
the concemed Village Panchayat, Taluk Panchayat and Zilla Panchayat / Local
municipal authorities.

22. This environmental clearance does not confer any right to the proponent on the
land proposed for quarrying until and unless quarry lease and all other statutory
clearance are obtained from the respective department/agencies.

23. Regular ambient air quality monitoring shall be carried out around each of the
working areas and records maintained.

24. The critical parameters such as such as RSPM (Particulate matter with size less
than lOmicron i.e., PMl0), NOx in the ambient air within the impact zone, shall
be monitored periodically.

25. Vehicular emissions should be kept under control and regularly monitored.
Measures shall be taken for maintenance of vehicles used in quarrying
operations and in transportation of blocks, so that they do not cause either noise
or air pollution.

26. Appropriate mitigation measures should be taken to prevent pollution of nearby
water bodies in consultation with the State Pollution Control Board.

27. Baseline data on health profile ofeach of the workers shall be maintained.

28. PAs should get the health checkup done for the quarry workers on quarterly
basis and submit report periodically.

29. The project authorities should undertake sample survey to generate data on pre-
project community health status within a radius of I km Iiom proposed quany.

30. Plantation monitoring progranme during post project period for ensuring
survival and gro*th rate of plantation in reclaimed area

31. Concealing factual data or submission of falseifabricated data and failure to
comply with any of the conditions mentioned above may result in withdrawal of
this clearance and attract action under the provisions of Environmental
(Protection) Act, 1986.

32. The SEIAA, Kamataka reserves the right to withdraw the environmental
clearance subject to any change in the quarrying policy by the State Govemment
as may be applicable to this project.

33. The SEIAA or any other competent authority may alter / modifu the above
conditions or stipulate any further condition in the interest of environment
protection.

34. Failure to comply with any of the conditions mentioned above may result in
withdrawal of this clearance and attract action under the provisions of
Environment (Protection) Act, 1 986.

35. This Environmental Clearance issued subject to imposition of any other
condition to be imposed in accordance with orders of Hon'ble National Green
Tribunal or any other courts of law.

36. The above conditions will be enforced inter-alia, under the provisions of the
Water (Prevention & Control of Pollution) AcI, 1974, the Air (Prevention &
Control of Pollution) Act, 1981, the Environment (Protection) Act, 1986 and th

J
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Public Liability Insurance Act, 1991 along with their amendments and rules
made there under.

37. A separate environmental management cell with suitable qualified personnel

shall be set-up under the control ofa Senior Executive, who will report directly
to the Head of the organization. The Environment management committee
should be constituted with one ofthe member representing nearby village.

38. Any appeal against this environmental clearance shall lie with the National
Green Tribunal, if preferred, within a period of 30 days as prescribed under
Section l6 of the National Green Tribunal Act,20l0.

39. [n case of any material supported by documents/ court orders which is conEary to
the claim of the applicant and material facts produced, the SEIAA reserves the
right to withdraw the EC at any point of time.

l. Dust suppression measures have to be strictly followed.

2. The PP shall utilize the permission as per the Sand policy olthe GoK Notification No.
CI 343 MMN 2019 (Part 7) dated0l.12-2021.

3. In case the replenishment is lower than the approved rate of production. then the
mining activity / production levels shall be decreased / stopped accordingly till the
replenishment is completed.

4. The proponent shall stabilize the river bank with waste materials like pebbles and

planting the khus grass and suitable plant species.

5. 'Ihe PP Shall abide by the Sustainable sand mining guidelines 2016 and Enfbrcement
& Monitoring Guidelines 2020 and strictly adhere by the Hon'ble NGT Directions in
O.A 194/2020 dated 15.09.2022 and directiorutherein.

Yours faithfully,

Mohan Raj V)
ber Secretary

Copy to:

l. The Secretary, Ministry of Environment & Forests and Climate Change Indira
Paryavaran Bhavan, Jor Bagh Road, Aliganj, New Delhil l0 003.

2. The Director, Department of Mines and Geology, Khanija Bhavan, Race course
road. Bangalore - 560 001 .

3. The Member Secretary, Kamataka State Pollution Control Board, Bangalore.
4. The APCCF, Regional Office, Ministry of Environment & Forests (SZ),

Kendriya Sadan, IV Floor, E & F Wings, l Tth Main Road, Koramangala II
Block, Bengaluru - 560 034.

5. Guard File.

Additional Conditions:

SEIAA Karnataka
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Suguru and Choudeshwarihal Sand Blocks Spot Inspection Photos 
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